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DISCUS3i0N ON THE WORKING OF
THE MINISTRY OF LABOUR

THE DEPUTY CHAIRMAN : Now, we
will have discussion on the working of the
Minisiry of Labour. 1 permit Shri B.
Balanandan to raise a discussion. Mr.
Ralarandun, your party's time is fourteen
minutes.

SHRI L. DALANANDAN (Kerala):
Madam., [ will take only a few minutes.

THE DEFUTY CHAIRMAN: : So, please
try to be brief because you have given the
nsme. of two speakers. Will you take
seven minutes?

5420 JIBON ROY (West Bengal) : He
wants to test your indulgence.

THLZ DZeUrY  CHAIRMAN @ Today
my indulgence is to allow every Member
to speuak, to ailow the Members who gave

their names.
SR E. BALANANDAN  (Kerala)
Madam. our Labour Minister is here and

he has to carcy some other’s baby. That
is the situation today. This is my comment
to besin wirh beceuse  without  touching
g sy, labour cannot be discussed. 1
would Lke to cover one or two basic
points because my {riend is going to speak
later.

{.00 P.M.

diadam. [ : first point I want to make
is th's Indin is a big country. And the
registered uvnemloyed in India today are
around 30 m.iion. And the rural un-
emuioyed todny are nearly 60 million. It
is not accurc.c. I may be more or less.
At the some time, what is the agenda to-
day? The o-enda is that the workers are
taken as b2 enemies. It is said day in
and day out that the workers are not pro-
perly worco g, the production is less, the
productivity is less and the number of
workers is niove and, therefore, steps have
to be taken to take out the workers. And
vo see your Budget for industry. Seventy
per cent of the morey allotted is for VRS.
This i~ th. trend of the Budget. The
Ministry's job is  to persnade the workers
who are working in the industry to get out
of employment. This is the crux of the
problem. For the last three years, what is
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happening in the country? We are told
that without modern technology, we can-
not go forward and therefore, we have to
go in for high-tech. Madam, here I would
like to draw the attention of the Minister
to the high-technology areas. What is hap-
pening in the developed societies today?
What are they facing? Germany, Japan,
England, America and all the developed
societies, the high-tech. societies are facing
& serious problem of unemployment. I am
not going into the figures. It is not necs-
sary now. But the youngsters in Germany,
England, America and in the other deve-
loped countries do not find employmeant.
Therefore, that society is facing a serious
crisis. They pever faced such a crisis
after the Second World War. That is the
society which you are going to take as a
reodel, and that system is going to te adop-
ted here. What would be the result? I do
not want to predict that. I only say that
for the last three years. because of the
policies being followed by the Govern-
ment, the workers are faced with the ques-
tion : “What about my employment? Will
I be employed tomorrow? Will my wages
be protected?”” And in the public sector
where more than {wo miliion workers are
working, they are treeted as the enemy
number one by ine Government. Now,
what is happening there today? Every public
wwcior worker is under 2 serious threat to-
day whether he will continue in employ-
ment tomorrow or not. There is a wholesale
attack against the workers. The Labour
Minister has to protect their interest. How
can he do it? In the industries Budget,
his job is deiined to spend 70 per cent of
the money allotted for easing out the
workers from employment. That is the
task of the Labour Minister now which
I don't think is 2 good job. As of today.
a total of nine crores are unemployed.
Out of 3 crores of people who are regis-
tercd unemployed. a majority of them are
educated workers. Where will they go?
The other workers who are employed are
going to be sent out. Th's is the scenario.

Another thing is that the industries are
going to be restructured. It is said that a
huge number of workers are surplus.
What is the position of industrial sickness
today ? According to your own figures,
2,60,000 industries are sick. The private
figures say that the number is four lakhs.
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And workers in these industries are going BIFR. The job of the BIFR is (o see

to be sent out, Many industries are already
closed. The new technology, which is
being invited for the industry, will lead to
dickness in the small-scale sector., What
is going to be the job of the Labour
Ministry? Is it to send the workers out
of employment? That seems to be the job
entrusted to the Labour Ministry today.
So I request the Labour Minister to sece
that the workers get employment and are
not thrown out of their jobs. Their
employment opportunities should not be
reduced. We are a country of poor people
where we have to provide employment to
the country’s workforce so that they can
live. But this is not being guaranteed.
That is my main criticism against the
approach of the Labour Ministry.

The Labour Ministry can only admini-
ster ceriain things according to the present
law. The Labour Minister cannot very
much interfere with the industrial policy
but the policy of the Government which
is being persuade in the name of rest-
ructuring or for doing away with the
public sector or for the Process
of privatisation acts against the working
class and against the nation. The best
of industries in India, which can compete
in the world market safely, are sought to
be destroyed. 1 will just give the exam-
ple of BHEL where 48,000 workers are
employed. This industry produces power
generators and it can compete in the
world market. Out of 96 quotations they
aot approval for 91 which shows their
ability to compete. But 29 per cent of
their share is going to be sold—I do
not know the timeframe—within six
months or one year, and this may be-
come a private company. Siemens and
other multinationals will be controlling
this company and they would like to
reduce the workforce, This is going to
be the result. This is the process in the
case of every industry which turns sick.
Therefore, the Labour Minister has a task
by which 70 per cent of the money in
the industries Budget is sought to be spent
on workers accepting the VRS and going
away.

is, every industry in
to the

Another aspect
the name of sickness is referred

that closure process 13 completed without
delay.  So, what is the main work being
done by the Labour Ministry? Sick in-
dustries are referred to the BIFR and the
BIFR will close down the industries
without taking much time, and this is the
work done by this Ministry as a labour
leader, 1 support you; I do not oppuse
you because labour problems are to be
handled by the Labour Ministry with ad-
equate funds at your disposal, which is
not the case here. What is to be done?
Under the overall policy of the Govern-
ment, your performance cannot be better
because you are working under constraints.
Therefore, I want you to join me in oppos-
ing this policy; otherwise the Labour
Ministry cannot protect the interests of
the labour class, to be precise.

We have certain Jaws which were ena-
cted some years back. Take, for example,
the Bonus Act. There is a limitation on
eligibility for payment of bonus. You
know the money value has eroded, but
even if you take the maximum amount
payable as bonus, you cannot compen-
sate the workers in terms of rise in prices
and erosion of money value. Therefore,
there is absolutely no basis for continu-
ing with this limitation provided under the
Act, There is need to change the law.
Then, with regard to registration etc.,
you are proposing to bring in some amend-
menis but there is criticism made by the
trade unions because you had promised
to consult the trade unions before bringing
in the enactments. You have not done
that. I have seen it only in the papers. I
have not seen the legislation. The point
is that your promise to consult the trade
unions has been given a go-by and I am
told that you are going to bring in a law.

Then, there is another thing. Demand
has been made by the employers and it is
said that you are going to bring in legis-
lation providing for the right of retrench-
ment. The demand is that the right of
‘hire and fire’ should be given to the em-
ployers alone. They want that there should
not be any restriction. This has been sug-
gesied by socalled experts.

Internationally, two slogans are coined
by the employers. One is ‘flexibility of
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labour’. What does ‘flexibility of labour’ the management and the Government, and

mean? It means that they want to send the problems could be solved.

the workers out according to their whims
and fancies. Another demand is being
made. Another economic phrase has come
into use. This is ‘growthless develop-
ment’. What is this ‘growthless develop-
ment’? ‘Growthless development’ is a
development where the number of work-
men would be reduced. Industrial pro-
duction may go up, but the number of
workers would be reduced. This is the
process which Dr. Manmohan Singh is try-
ing to introduce in India. This is the
process which he wants to introduce in
India.

Madam, if this process is implemented,
the number of workers in each industry
would go down. Of course, the produc-
tion would go up, but it would go up, with
foreign technology. Therefore, employment
may increase in foreign countries, but not
in India. Take, for example, the Maruti
car. Maruti car is a good car. Is it not.
But whose is it? The engine and other
parts are manufactured in Japan. Now, in
the process of making one car, 48 workers
would get employment in Japan, whereas.
in India, only 5 workers would get employ-
ment. Therefore, more employment in
Japan and lesser employment in India.
This is the kind of joint-sector institutions
you want to bring in which would take
over our industries. This would mean that
the number of workers is going to be
reduced. The number of jobs in India is
going to be reduced severely. This is what
would happen.

Before concluding, I would draw the
attention of the hon. Minister to one
important point. What has happened to the
tripartite machinery—it is there for 30
or 35 industries—of which you are the
Chairman? Why is it not functioning pro-
perly? Then, what about the Labour Con-
ference? In the last three years, I do not
know how many meetings have been held.
The tripartite mechinery is the forum
where the trade unions can interact with
you, the Goevrnment, and discuss the issue
confronting the labour, In the present con-
text, the main job of the Labour Ministry
should be to see that this tripartite machi-
nery is strengthened so that there could
be interaction between the trade unions,

There is just one more thing, Even
though the pressure is there on you to
immediately take steps to send the workers
out, to close the shop, the Labour Mini-
stry should see to it that it is resisted.
You should take note of the feelings of the
workers. You should remember that all
the trade unions are standing as one man;
whether it is the LN.T.U.C,, or the A.LT.
U.C,, or any other organisation. There is
no difference of opinion. Al the trade
upions in the country are against priva-
tisation. On two or three occasions, they

have demonstrated to you that
they are against it. AH the
trade unions, all the workers in each
sector—banks, insurancse, postal services,

eic—are against your move of privatisa-
tion. Therefore, please do not take the
workers for granted. It is they who con-
stilute the majority. Today, you may be
in the Government. You may be the
policy-maker today and you can dictate
terms. But you should not forget that the
majority outside would have their say and
would have their way. This should not be
forgotten. Thank you.

THE DEPUTY CHAIRMAN : Mr. Bala-
nandan, you have hardly left any time for
your colleague. When I say ‘hardly’, you
have not left even one minute. You have
taken all the fourteen minutes. I have the
watch here. I am the time-keeper. I think
the Labour Minister should give me
something for this job of time-keeping.
Shrimati Jayanti Natarajan.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu) : Madam Deputy Chair-
man, 1 would like to confine myself to
a few observations on the status of

female labour, women labour, in the
country.
Madam, the fact that I have been

fielded by my Party to speak first is an
indication of the importance that we place
upon the status, the position, of women
labour in the countrv. The Census of
1991 had registered the number of women
workers in the country at 91.4 million.
In other words. 22.69 per cent of the
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iotal female population of 400.8 million
are workers,

Madam, this is the figure which was
put forward by the Labour Ministry itself
in its Annoal Report. With great respect,
1 wish to say that these figures do not
reflect the correct position in the sense
that the Census Rules themselves are
wrong. According to the Census Rules,
a work done by women, or work dome
by anybody else, unless it is sold in the
marxei place, is not construed as work.
The hours and hours and hours of work
ihat women put in towards maintaining
the family, towards Kkitchen garden, to-
wards domestic cultivation for food for
the family, those hours and hours of toil
are not even construed to be a produc-
tive work, according to our Census Rules.
Time and again I have raised it in this

House and cisewhere that the Census
Rules nzed to bes amended so that the
actual work, productive work that is

done by women is taken into considera-
tion for the GNP so that the country
can have the full picture of the total
amount of work done by wornen in order
to plan for their development. It is pot
just as a measure of pride or prestige
that we want that this work should be
taken into consideration. This is a very
important issue because unless this work
is taken into account, it is not possible
to plan for their developmeni, it is not
possible for the Planning Commission to
set aside funds for them and it is not
possible to provide for them in many
other areas. This is the reason why T
say that all of us live in blissful ignor-
ance of the trune amount of work that
wonten put in in this country and the con-
ditions of women labour. Therefore, the
most important point that I want to
emphasise before saying anything else is
the problem of invisibility, under-valua-
tion and under-recording of the work
done by women.

THE DEPUTY CHAIRMAN : Apart
from their work in kitchen garden, the
work that they do at home, cookina,
taking care and everything else, is with-
out any payment. It is a free service.
So, that also should be taken into con-
sideration because thev are not un-
employed. They are not just siiting at
home.

[RATYA SABHA]
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SHRIMATI JAYANTHI NATARA-
JAN : That should be taken into account
in the GNP. The weakness of the data
base is compounded by lack of clarity on
what constitutes work. The 1981 Census
showed only 14 per cent work being in
the labour force. This is the perception
that I want to place on the forefront of
what I am trying to say. This is a per-
ception that many women themselves
share. Tt is also a self-perception.
Because of the partial perception of the
work done by women that we are not
able to plan for them, we are not able
to take steps to ameliorate their condi-
tions, and we are not able to really
alleviate the status of women labour in
the country.

Madam, thousands and thousands and
millions of poor women in India are
engaged in an unbelievable multiplicity of
occupations. As you were pleased to
mention it just now; they carry out the
tremendous task of child-rearing or main-
taining the family. They have a multi-
plicity of roles. They carry out the role
of workers outside, in factories and in
fields. They carry out the duties of
child-rearing. They carry out the duties
of homie maintenance. The kinds of work
women put in, are crucial for the
survival of the family. They contribute
far more than men in terms of survival
of the family alone, but the social per-
ception of women is that of marginal
workers, that of protected dependants and
that of almost non-workers.

Madam, you may recollect the ielc-
vision programme in which man  were
stopped and asked about their work.
Some women’s organisations took up the
television programme, the documentary.
Men are in different kinds of employ-
raent, They replied, “I am a clerk.” He
was asked, “What is your wife doing?”
He said, “She sits at home, doing noth-
ing.” Another person says, “I am an
officer.” He was asked, “What is your
wife doing 77 He replies, “She sits at
home, doing nothing.”

THE DEPUTY CHAIRMAN : She is
n housewife.

SHRIMATI JAYANTHI
JAN: Madam, a housewife is

NATARA-
perceived
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us somebody who does not do anything.
ilis is a wrong perception. The percep-
tion of woman as totally dependant, is
wicng.

Therciore, my first plea to the hon.
Labour  Minister, through you, Madam,
is that at least os far as the limited scope
of the labour Minisiry is concerned, an
attemp: should te made by the Govern-
ment of India to perceive in full dimen-
sion the kind of work that is done by
women within a limited area, even though
it is not defined under the Census Rules
as they cxist now.

Mezdam, goor women labour are not a
homosenous moass. They belong to all
crsies, communiilcs and  itribes, In the
cn o ospectsum frem officers right down
to 1he poorest of labour in the unorga-
nized roctor.  including  the agriculure
saotor, all th2se women have cne thing
i common. They suffer, in common,
from depiivetion and  discrimination of
the worst Lind. Virtually, nowhere are
they paid wares cquu! to men, from ths
highest te the lowest. The most arduous

and the lowest paid work is done by
women in the context of economic com-
pulsion, discrimination and  restricted
opportunity.

Madam, the vast majority of Indian
women arc assetless,. They have no
assete. ‘They have no access to either
ossets or resources. They hove no access,
in an even more tragic sense, to training,
to education, to technology or to any-
thing else that would help them improve
their lot in life. Therefore, they are
forced to work outside the organised
econemy. Most of their brothers, men.
work in the organised sector of the
economy. This is the reason why 2
majority of women labour in the country
is forced to work outside the organised
ssctor. They work in the unorgonised
sector. We know that most of them are
in the acriculture sector. This is because
they have no access whatsosver to
education. to training, to resources, tO
{cchnoloricel  imnorovement and even {0
epace In many instances.

ntil 1975 the problems of the vast
majority of women labour in the country
went completely vunoticed. There was 2
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communiczi.on gap in the country between
vwoiicn labour and the conditions they
Irsoured in and the people who mattered,
iz decision-mickers, the authorities. It
was only in 1975 that the Committee on
the Siaius of Women tock into considera-
tion st 94 rser cent of wemen worked
1o sgriculiuic. It was for the first time
. s Joverndeni had made an atiempt
to undersiand  that  something could be
Jcne for women labour who were (oiling
in extremely deprived conditions, and
t«ken to improve their lot.
i1 1575 the then existing labour laws
simply did not  provide in any manner
for protcction of women. From  that
uin: 1l today more than 13 labour laws
camiz into belng which provide for pro-
tection of women. [ will comez o them
and deal with Jhemr in a minule.

SL253 VWor

o

The craanistd sector  on the country
appar. v, I my firtres are correct,
absorhs about 18 por cent of the work
force in the couniry. In the organised

sector womon account for 8 per cent of
the labour in mines, 10 per ceni of
tohour in foctorizs  and 51 per  cent of
Icbour in plontaticn; and 91 ver cent of
the total women labour are employing
in agriculture.

Even according to the Ministry's own
Annucl Report the average daily employ-
ment of women in fictories is statie. I
would Ile the Minister to explain to us
why it is so. Is it becauce employers do
not wont to extend the benefits of this
srotected lerislation to women ? Has the
Government taken any steps to reverse
this olarming trend ?  In the absnce of
ihis most of the women labour in the
country are left in the vnorg:nised sector.
Tust npw an lion. Member wos makins a
remuk and von olso s3id. Madam, that
the unorgoised  sector defies  definition.
Nene of ibe rrotacted Iobour legislations
con ooty be etended if it doss not
annly 1y acriculture. We all know that.
In {~t the Committee cn Statug of
Wemen  hos said  that it should be ex-
tended tn cariculture, but it defies defini-
tion ond also terms like employers ond
employees. There is no term like that
in the aaricdters]l sector. Thercfore, there
is no gquestion of protection. Therefore, I

s osvben e v ot have  definition
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of employer or employee or protec-
tion or security or how she can be fired,
she cannot be protected because there is
absolutely no security. She is completely
left to the whims and fancies of that
particular landlord or the person who
employs her. Therefore, the time has
come when you should take note of the
vast amount of unorganised women
working as unorganised labour and see
that this definition extends to them.
Otherwise, their toil would be in vain
and nobody cares what happens to them
really. The unorganised sector where
women toil is totally an exploited sector.
I do not need to point this out. All of
us are aware of it. It is characterised
by low earning, low productivity, low
skills and absolutely no legal safeguards
or security.

SHRI M. A. BABY (Kerala): Will
you please throw some light on the
possible repercussions of the mew struc-

tural adjustment under the new economic
liberalisation on the women and other

downtrodden section in the unorganised
sector ?
SHRIMATI JAYANTHI NATARA-

JAN: Tt is going to have a very bad
effect. Women will be the worst hit. 1
vill come to that in a minute.

Madam, surveys have been conducted
by the National Commission on Self-
Employed Women. According to these
surveys there are problems specific to
women in wage employment, that is, in
the organised sector and problems specfic
to women in the non-wage employment,
that is, in the unorganised sector. In
wage employment, approximately half of
the women receive wages below the sub-
sistence level, leave alone what is received
by men, below the subsistence level even
in the wage employment.

there is irregular
payment of wages. There is also uncer-
tain  employment because in seasonal
employment. they are not always employ-
ed. There is also the problem of forcing
these women to sign upon the receipts for
an inflated amount whereas they actually
receive less amount. There are problems
of wages paid in kind, in goods rather
than in cash. That too is in the form of

Apart from that,

[RAJYA SABHA]

of the Ministy 220
of Labour.
inferior goods. More than these pro-

blems, there is the problem of the highest
irregular  employment in  agricultural
sector. It is 49 per cent. Tt is 46 per
cent in the case of construction workers.
Then, in the collection of goods, it is 42
rer cent.

Madam, in the case of non-wage employ-
ment, the most common problem relates
to the availability of raw material, relates
to the supply of raw material which is
completely irregular, relates to the market-
ing, and middlemen who come into the
picture and prevent these self-employed
women, who are trying to make some-
thing and sell it in the market, from
their actual profits reaching them....
(Interruptions) . .- Madam, If I have
the hon. Minister's attention, I will be
happy.

THE DEPUTY CHAIRMAN: Mr.
Ashok Mitra, I would also like you to
listen because it is about women. I want
you to pay attention because not much
attention is paid when the issues of
women workers' are raised even if they
are part of the trade union set-up.
Everybody talks about the problems of
men. Nobody considers the special pro-
blems being faced by women even if
they are in a trade union set-up. So,
please listen to her because she is making
o serious point. I want everybody to
listen to her . . . (Inferruptions) .
The Minister also should listen to her
because he has to reply to the debate.
Not only that; he has to take action on
it. If he doesn’t listen, what is the action
he is going to take ?

SHRIMATI JAYANTH!
JAN : Thank you, Madam.

NATARA-

There is also the problem of market-
ing, uneconomic selling price and
complete harassment by the middlemen.
In both wage employment and non-wage
employment, all women workers have one
problem. They are harassed by the
community at large. They are harassad
by contractors. They are harassed by
their employers. For reasons of time, I
do not want to go into all those details.
They are harassed by their own family
members.
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Yhe health caie  provided to them at
theiv places of work is absolutely abys-
mal, They have no facilities for training.
They are not provided with any facilities
to organise themselves into a trade union
set-up.  They do not even have a voice
12 the trade union set-up. This is subject
to correction.

They do not get any maternity benefit.
They do not get any compensation. 1
will come to the question of maternity
benefit in & moment. A number of studies
have been conducted by the National
Commission on  Self-Employed Women
and other ovganisations. These studies
clearly show that there is almost an
institutionalised  discrimination  against
woinen labour particularly  against the
women labour belonging to the Scheduled
Castes and Scheduled Tribes. There is
only a slight increase in the work force
of women labour Dbelonging to the
Scheduled Castes and Scheduled Tribes
from 32 per cent to 36 per cent. This
is not an indication of their growth. This
is not an indication of their development.
This indicates that they have not come
up in their life. These poor women have
to work at much younger age and stay at
the work place much longer in order to
eke out a barely subsistence level of
existence. The intervention which the
Government has undertaken has been
with the best of intentions.

Successive  Governments have tried to
deo something about it. But very often,
the policy-planners in the bureaucracy
and the Ministers in the Government and
private  enterprise work completely at
cross purposes. Madam. there is the
specific example of the tribal people in
Bharuch. Over there, Madam, it was
felt that something needed to be done to
ameliorate the conditions of those tribal
women who were not able to make both
ends meet in the tribal area of Bharuch.
Thervefore, ambar charkha was provided
to them and they were taught how to
spin the wheel and they were earning
Rs. 8-10 for eicht hours’ work. But the
ptoblem was, for those tribal women, it
was completely unsuited to their life-style
o s't inside one place and keep on spin-
ning because they were used to being out
in the forest. out in the field.
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SHRI JAGDISH PRASAD MATHUR
(Uttar Pradesh) : Madam, are we con-
tinuing in the lunch-hour ¢ Or, do we
have the lunch-break ?

SHRIMATI JAYANTHI NATARA.
JAN: Madam, I do not mind continuing

afterwards. T will take another five or
SN minutes.

SHRI M. A. BARY: We should g0
on to the discussion of maternity benefits,

SHRIMATI JAYANTHI NATARA-
JAN : T am going to do that.

) SHRI M. A. BABY : We are discuss-
ing labour. Maternity benefits should
also be discussed. Then, you may have
to refer to labour pains also. The result
will be a baby.

THE DEPUTY CHAIRMAN: Mr.
Baby,. it is a nice joke about labour,
labour pains and a baby being born. But
the problem is that most of the ...,
{Interruptions). Please sit down. Do
not interrupt me. When the Chair is
saying something, you should have some
courtesy, "It is a serious matter. I am
very serious about it. I am not taking
it as a joke. All these attempts by any
lady Member— I underline it—to amelio-
rate the situation of women are always

atortive because you people make it a
joke. I am sorry.

The House 1s adjourned for lunch for
one hour.

The House then adjourned for
lunch at thirty-two minutes past
one of the clock.

‘The House reassembled after lunch at
thirty-four minutes past two of the clock.
The Vice-Chairman, (Shri Md. Salim),
in the Chair,

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Smt. Javanthi Natarajan to
continue.

SHRIMATI JAYANTHI NATARA-
JAN : Sir, before we adjourned for
lunch, T was talking about the problem
of how due to rapid modernisation, the
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human resources, particularly in the rural
areas. are being rendered obsclete.. We
are not able to make use of the available

noweial especially of our women. W.hen
i was giving on example of the tribal

women of Pahraich, in an enthu;iasm to
help them, a scheme Was devised by
which they could use charkha and ‘perhaps
improve their lifestyle. But no ahowam.:e
was at all rinde lo the fact that they did
not have the simple techinology, they
didn’t have the s'mple education of how
-t chorkha i something went
n it eand the very same scheme

It also did not
question of their

10 renoir
wroag wit
Lecame uceless to them.
toke into account the L
physizal  incopacity 10 stay put in ome
place inside their house whereas their
entirc physical stiengilh has been de‘:votcd
to \‘»’Oii{i'ﬂg ouiside in the fields or 1n the
forests. This i3 an ewample of how cven
policics, which ave directed tqwards
actuotly helping the women labour in the
often do not succeed because
imngination  of the kind of
iabour that these women  are actually
doing and the Kind of. p.roblems thfxt
they face. Sir, the Constitution of India
probibits discriminaiion, among other
grounds, on the ground of sex and' al§o
ensures that there should be equgl\ty in
matters of public employment. Sir, the
Directive Princirtes of State Policy clearly
lay dowa that there should be equal pay
for comal work and hence, the Equal
Re:nurieration Act was passed by the
arlinment vhich, of course. was observed

more in violatien than in the actual
followina of it. Since the passing of th.at
Act, sivce Independance, till today, ('hll‘-
tcen pieces of leslissiion, labour legl-sla-
tion have enshrined in them sections
whi~h gre somnesed o be for the benefit
These include specific work-
women. these include

o acinl  renternity  bomefits for women.
“nern nclude the pravision of cmpl‘oymg
wome  in certain non-hazardous indus-
‘vies and, most important of all, ‘equal
#-y for equnl work’ and the provision of
%1:;feri1itgf benefit. But in actual practice,
gi~, the tracedy is that none of these
jntes. .nene of these protective legislaﬁqns
b hed any impact upon the vast majo-
ntv of worling women in India from the
lowest to thz highest. Sir, the kind of
thet  our public sectors—for

cOouniry,
of lack o

T £ -
T hours 0
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[RAJYA SABHA]

“menstruation.

of the Ministry 224

of Labour

insurance companies—have
towards their  woman-employees, is
so shocking. It has been raised time and
sgain in Parliament. For instance, one
of the rules that the Life Insurance Cor-
poration of India have, stinulates that
whenever women anply for clerical posts
over there, they have to fil in intensive
rersonal detzils with regard even {o their
I have raised this matier
time and again in this House. So far,
till today, nothing has been done to
change those rules, 5ir. I cannot unider-
stand why the Life Insurance Corporation
of India should incorporate a provicion
in its application form rclating to iis
women employees where they have to
write down details not just of their last
pregnancy but also the date of their last
mienstruation.

instance the

The only reason, I can imagine, why
they should have a provision like this is.
Sir, they do not want to provide mater-
nity benefits to women, This is at the
highest level, Sir. Dvery rule is observed
more in violation that in actual practice.
Take, for example, Sir. the provision of
a creche. How are there women suppos-
ed to actually do their work if they have
small children and their families to be
looked after at their homes? This is
why a legislation has been enacted to
insist that if ‘2> number of women, for
example, are employed in a porticular
factory, then there shculd be a creche
there so that their children can be well
looked after. Let me give you some
startling figures. For 21,337 foctories in
the State of Bihor, thers are only 26
creches. 26 creches for 21,237 factories !
In Maharashira, for 99,995 factories
there are 57 creches. Just 57 creches!
This is how from the dvvn of Independ-
ence till today these provisions which are
supposed to be beneficial to women are
being implemented in this country, Sir!
According to Mrs. Vimzala Ronade, who
is the Secretary of the Al India Co-
crdination Committee of YWorking Women,
the percentage of womezn that lies in
employment registz-s has gone up from
1S per cent in 1982 to 25 par cent tcday.
At least, 25 per cent on the live emloy-
ment registers are women, This is why.
Sir, a new sociological rphenomeron has
come up in the conntry--35 per
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cent of the poverty-stricken households

in the country are
This is a new sociological phenomenon
called ‘faminisation of poverty’. Even
poverty has become a feminine problem.

headed by women.

SHRI N. E. BALARAM (Kerala) :
Where are you quoting from ?

SHRIMATI JAYANTHI NATARA-
JAN : From the United Nations Survey,
{T™NDP Survey.

Til} today, Sir, though there are
millions and millions of women working,
ninety point odd billion women in the
woik-force, nobody has recognised the
formidable emergence of women power.
Even the elementary principle of provi-
sion of separate toilets in factories and
vorkpinces is not observed at all though
for men there are separate toilets for
higher-ups. For instance, the officers
~ il use one toilet, the staff will use
.rother toilet, but for women separate
toilets will not be provided in any work-
place, even in Parliament House, Sir.
I am sure, vou are already aware of
it. Even in the Parliament Housec every
corridor has some toilet which men can
use and the female. Members of Parlia-
ment can use only one toilet. The Parlia-
ment is not the real problem. WNo doubt
we can go there. We have to walk a
little distance. This is the attitude in the
hichest forum of legislature in the land.
1 am not 2oing to make it an issue. 1
am not going to say, “Please come out
and provide more facilities for female
Members”., We can suffer. But this
attitude is reflected from the Parliament
right down to the smallest factory where
the most basic hnman provisions for day-
to-day needs are not given to women.
How are then women expected to parti-
cipate in the labour force or recognised
or provided for as a tremendous work-
force in this country? This is some-
thing which boggles our imagination. The
stark truth of the matter is that the hon.
Minister and the Government have got
mony schemes. The intention is noble.
The intention is good. But how many
of the schemes d3 actually reach the
women ? Sir, you take the IRDP.
Certainly the target of 30% to be resch-
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ed under the IRDP scheme is a noble
target. It is a target which all of us try
to achieve. But the truth of the matter
is that in 1985-86 the target reached
under the IRDP was only 9.87% of the
women and a little later it reached 15%

of the women. NRDP reaches only
between 6% and 20% of the women.
The targets are nowhere reached. I don’t

know where the fault lies. I don’t know
whether the fault lies in the delivery
system or in the decentralised attitude of
the people implementing them. The
intention is noble but the fact remains
that it simply does not reach the bene-
ficiaries who are women and they remain
in a state of complete tragedy in which
they have been all these years. Now, the
whole trend 1is towards modernisation
which the hon. Members would be rais-
ing just now with specific reference to
coir industry, match-box industry, beedi
industry, textile industry, plantation, coal-
mines and pharmaceuticals. There has
been a massive displacement of female
labour as a result of modernisation.

Sir, between 1974 and 1981 many
many workers got displaced.  Many
workers lost their jobs. Out of those

workers, fourteen lakh women lost their
jobs because of the powerlooms. As 2
1esult, the total employment of women in
textile and jute industries came down
from 60% to 30%. This is the amount
of displacement that had occurred.

Sir, in 1984, in all the tobacco centres
of Andhra Pradesh more than 50%
women lost their jobs. Take the mining
industry. Usually the loaders are all
women. As a result of modernisation,
all these women-loaders have lost their
jobs. Even the Baveja Committee, which
was appointed by the Central Govern-
ment had recommended, as a matter of
fact, the retrenchment of loaders who
happened to be women. The retrench-
ment of these loaders had been recom-
mended by the Committee itself. The
retrenchment is done. Modernisation is
a fact of life. Modernisation is some-
thing which the country has to do to
keep in step with the progress to keep
in tune with the time, to keep abreast of
the time. I, for one, have no quarrel
with modernisation or liberalisation. My
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point is this. When something is inevi-
table, when we think that India has to
join the stream of countries which go for
modernisation and liberalisation, when we
are opening the doors of our country to
keep up with the progress that takes
place all over the world, what are we
doing for these women who are greater

sufferers ? My plea to the hon. Minister
would be to take steps We can provide
instance after instance, industry after

industry, where women, who are at the
very lowest rvmg, are retrenched, are
losing their jnbs and are not being
rehabilitated. The Government should
take steps tc see that alternate job
avenues are provided, these women are
trained in n odern  technology, these
women are able (s retain one part of
their job at Irasi o that while we are
trying to keep up with time these women
do not get thrown back into poverty and
drudgery. Sir, even those women, who
have got work. operate under inhuman
conditions for =altry amounts. You take
the Equal Remuneration Act. The
Minister has r cvided some details in the
annual report.

Sir, the Minister has provided some
details in th~ Annual Report where he
says, “This is the posiiion of implementa-
tion of the Fqual Remuneration Act”. I
read out the details. The number of
inspections conducted at the State and
UT level was 2,30,740. The number of
violations dc.ected was 13,889. The
number of those rectified was 9,870, The
number of prosecutions was 996. The
number of cases which were disposed of
vras 442 and the number of convictions
was 410. So, out of 2,30,000 inspections,
you had 410 convictions and one acquit-
tal. So, about 14,000 violations are
detected ard crly 9,000 are rectified.
What happened to others ? I would like
te know this from the hon. Minister.
Si1, they actually hide more than thev
tell us. You take the Central sphere,
for instance. There is a very strange
ficure. I will point it out to the hon.
Minister without taking the time of the
House. The number of inspections itcelf
was only 21.000. The number of viola-
tions was 22,000 and the number of
those rectified was 23,000. If inspections
are 21,000, I don’t know how the number
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of reciified has come to 23,000. I think

there is something wrong with these
figures. I would like the Minister to
clarify these points. I would like to

know how many cases have been detect-

ed and how many people have been
prosecuted. I would also like to know
how serious the Government is about

prosecuting those employers who are re-
calcitrant under the Equal Remuneration
Act. At this time T would like to make
a serious plea to the hon. Minister. The
Government has to show its seriousness.
We have to make an example of erring
employees. Unless you make an example
of the people who are refusing to imple-
ment the Equal Remuneration Act even
after so many years cf Independence, they
will continue to do it with total impunity.
The Government has to take this with
utmost seriousness and show a fist of
steel in implenienting the Fqual Remu-
neration Act,

T have two more points to make.
Before going on to specific recommenda-
tions about what 1 would like the hon.
Minister to do with regard to ameliorat-
ing the lot of women labour in the
country, I would like to say what my
personal view is on the proposal! of the
Government to amend the Maternity
Benefit Act restiicting it to two children
only. I know that the National Integra-
tion Council has also approved that move.
T know that the Government has its own
reasons for imriementing this move. But
I would like t- make an earnest plea
that the Government and the hon. Minister
should reconsider whaiever view they
have taken in the iight of the outcry all
over the country from womens organisa-
tions and from the c¢oncerned women.
Sir, this maternity benefit is something
that is laid down in the Directive Princi-
ples of State Policy. This is supposed
to he a proivision which is beneficial to
women. On the verv basic issue of
taking away a provision which is benefi-
cial to women, I don't understand, why
we need to amend it. Why should you
restrct something for which we fought
for so many years ? The whole question
of maternity is that women are perform-
ing a social function in the society today,
because men cannot have children and
women alone can have children. It is a
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social functions. It is not merely a matter
of pleasure. It is a social function. When
there is a legislation which is beneficial
to women, I fzil to understand the
rotionale  behind  seeking to restrict this
legislation. Secondly, I want to make it
very clear that nobody is against the
population control. Not one of us over
here or outside or the women’s organisa-

tions or anybody have any grievance
against the population control. It is the
most important burning issue which is

tefore the country, by all means. I don’t

want to go far away.

For example, take. the case of the
State to which 1 belong. Tamil Nadu
has a tremendously successful record of
population control. This year we dropped
below the replacement level. We dropped
to zero. The reason why Tamil Nadu
has succeeded in population control is the

status of women in the State bas
improved.
It is well-known, it is axiomatic, that

population can be controlled if the status
of women in a society improves, if the
literacy of women improves, if the age of
marriage is raised, and if education and
cconomic independence are given to
women. The rcason as to why the track
record is so poor in certain States in the
Northern parts of India is the status of
women is lower there, the literacy of
women is lower there, the Infant Moita-
lity Ratio is poor and very little atten-

ton is paid to women’s health. It is
because of o1l these things that popula-
ijon  becomes a problem. Instead of

doing thines in a negative way, instead
of making women the target of all popu-
lation controls, I would plead with the
Government to do things in a productive
way. This, in my submission, Sir, is
something that needs serious reconsidera-
ion,

Sir. I have another point =zlso with
rexard  to the Maternity Benefits - Act.
The proposzl for reconsidering it will
make ridiculous certain other Acts which
have been passed and which go far to-
wards the welfare of women’s health and
of children. Take the case of infant’s
milk substitutes. Onlv two Sessions aeo,
*his House passed a Bill where we said
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that breast-feeding was most important to
the ‘child, that women had to be given
time off from their work, that the infant
milk substitutes should not be allowed to
be advertised in the country. Now, if
you are going to restrict all these bene-
fits, then what do we do with this Act?
You will restrict that also to two children
only! Then, there is another question of
ammiocentesis. Women’s  organisations
all over the country are under a terrible
fear. There is already a very adverse
male-female ratio in the country and the
moment you restrict these benefits to two
children only, all the women, who are
pregnant, will come forward for this sex
determination test, all the female foetuses
will be aborted before they are born and
the male-female ratio will become even
more adverse in times to come. I know
what the Government’s thinking in this
matter is. The hon. Minister was
actually sensitive enough to call for a
consultation. He had consultations with
the concerned people, with women’s
groups all over the country, Unfortu-
notelv, T was not able to attend it. But
I read from press reports that the Gov-
ernment was of the opinion that the per-
centaze of women, who would be affect-
ed by that, was going to be very low
because, in any case, the Maternity
Benefits Act did not apply to women in
the agricultural field. But 90 per cent of
women are in agriculture. And it does
not apply, apparently, to women eithe,
in the Government offices or in the public
sector and, therefore, this particular pro-
vision will not apply to them either. In
effect, it will apply to a miniscule percent-
age of women who are employed in
factories only., Sir, my respectful sub-
mission is—this is no  argument——
et it apply fo three sets of women only
but don’t restrict the benefits which have
already been given. On the other hand,
the Committee on the Status of Women
has recommended that the Maternity
Benefits Act should be cxtended to
women in agriculture also. And, here,
we are doing something which is going
all the way round to cutting it down
from even those people for whom it
anplies. The second reasoning was.—
Y sm mentioning it agzin from press
rznorts 1 T was not present in that meet-
ing—it would actually encourage
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employers to employ womén in greater
numbers because they wouldn’t have to
shell out money for children beyond the
second child and therefore, a large
nuomber of women would be employed.
With great respect, I don’t think that this
submission is valid because women are
not employed on the basis of whether
they are given the maternity benefits or
not ; they are employed because they are
the cheapest labour available. Till today,
they are the cheapest labour available and
they will continue to be employed for
that reason and somebody who is not
giving them this benefit will not give
them the benefit for the first child or the
second child. Finallyy, my submission,
Sir, is very simple. I only want to say
that women alone should not be made to
bear the brunt of population control. By
all means, population control is required.
But please extend it to men. Please block
their promotions. What steps are you taking
against men who are having more than

two children? Block their avenues of
promotion. Provide disincentives for
these men. Once you finish exhausting

all these alternatives, you can come to
women and, by all means, you can apply
all these rules. One more thing is,
before you restrict the maternity leave
for two children only, extend whatever
benefits are existing, to women in the
field of agriculture. Do something in
return. Extend the benefits to those
women who are slogging away in the un-
organised field without any hope of

salvation. Take productive steps. Take
some steps to ameliorate the lives of
women. Then, you can, as usual, make

them bear the brunt of population.

Sir. T want to conclude by quoting from
the report of the Committee on the Status
of Women which dealt with he question
of women’s employment and the women
in labour.

“We therefore, recommend the
adoption of a well-defined policy to
fulfil the constitutional directives
and Government’s long-term objective
of total involvement of women in
national development. This policy
will need to be implemented care-
fully to avoid wages by direct or in--
direct methods. Apart from specific
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occupations from which women are
debarred by law, employers should
not be permitted to exclude women
from any occupation unless the basis
for their unsuitability is clearly
defined.”

“The Committee recommends inte-
grated development of training and
" employment and the reservation of
a definite quota for women for train-
ing within the industry in order to
arrest retrenchment as a consequence
of modernisation.”

Sir, there are two other recommendations
which relate to this. They are as follows :

“...for specific provisions being made
for part-time employment for women
by suitable amendments in the rec-
ruitment rules and service conditions,
of cxpanding the information system
so that women are aware of the kind
of employment that is open to them
with a specific qualification.”

“...provision for re-entry for women,
for special leave without pay, in all
manner of occupations and steps to
organise labour unions in the field
of agriculture and other industries
where such organisations do not exist
and formation of women wings in all
tradc unions to look after the problems
of women workers and to improve
women's participation in trade union
activities.”

Thank vyou, Sir.

st s@m swr@ wrax (ST NEAW) o
s, A WO AT STOT FE § ager A
ey AETwA A W1 FO AlgAr HWH F day
¥ wgr, 9@ 09 999 FLOr § T W
Freor & § wa faww A1 85 788 1

i, oW waa ¥ 3o fain SYwm
§ 14 9% T 98 e e, afFT ewF
s F agy g fs —

“...to promote harmonious relation-
ship between labour and management
and to regulate wages, etc., to ensure
speedy implementation of the labour
laws...”
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A7 AAFT T]T T G 1 AW FFA
7g ¢ 5 aam fafed v o sod SRwl
¥ 79 v id Sige Aifgw Fw@iE
fedl giar aga 59 awi § 1| =i W
F ofr o ietaT d_q @ & W S§ FEoAr
A Sifgy o wWiF wiw 0 ook giEw
qq FF o9 HEET USAGE FEAER B
e W w@we fam s o9r )0 "W AR
¥ wafs st g1 s @ 59 @m 4R
wmardt & a@ W o sisian qrAad a4l
F grEl ¥ our (s fF s o ww srikias
] g w7 § Wi @g) 5 A g
TRAEE TR B T F g wAAM g
@ &1 e s feafg aqdr g @R
I wikias 9% gu & faRw 5wl
¥ 3T we A urw fea 1 @]
W F9FT ag W & 5 s glawr w A
I § W €W F fames F  quArq Tl
q Q¥ qwiT H Aiq ® GwEr g 1 Gy
g & faq & o @@ a9 o1 ewdw § ©F
“a” FY Wrwie wEL frar s afge, AR
(T SR EAN T 15 B YL (R (1 -
sia ¥ ag SqEwr Faw wwiwq fam §
fir fog s ¥ glvar & Al § g
g ¥, 9EF FINT W F N ST H
W oF afkqd  gAr sEwEE § A S
2 fr o widEw F1 uw wwdiE gk
& &7 ¥ e A8 four st wifgy o

T PAR W« # Aifq § ot
T 37 @I Rl § | ST OF AR
& uF e AgEr ar fSaF Fror ¥ Aawiaq.
foraw ot wifaw  idaq &, 98 @ a®| ¥
TER ARG AT T | AW 5T G TR
& dify gl &, TS @ & Wik fagy-
AZIEA B W ) 7@ F0 § o qfiaw=
Frar g

3.00 P. M.

fay asq @ § a<9q 934 X ggaw
qifgu | WEC ww IwETa@ 3@ M
&Y & fF g 99 gy ad o wene
F & FG 7 T IF AT qF A G
T OF Wewed w0 A {5 5y wwe ¥ owhww
& afem & F g oK B R
arfael & fgg & s e #Y SQ | w9
qF AT ¥ gANAE F WA § G F1-
oM, FAFEE TFRE F gq T § a
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TE HOY AT I MW ik & i §
qr | ¥ feig ager 8, w@fag & dam
aTem w1 W dR ew 9w 5 gy Faw
TF WIS F ¥ A FW A FW Y TF A
qicqaw &id 5 frg wee ¥ wednw @
&9, Yoiafcd TaA F T A IqF A T
el OF 9A wiGiEq Wl @ qRT 8t
g% §, N widiaq &) 9g wiggmdr awid |
¥ fdew ug wd & & fodi f@dq  <weA,
feet fadig wisias 7 wra fau s, i
Fa9 oF ez &1, o7 (A9 &0 OF oiie ¥
qiadw wi N §, 9§ Fgwar iR |

g OF AR SR Q1 wEr 77w
AT T FEIET B BA § FIAT 7Y AR
F RO W WsTeM fawr wwr g o
TIR IR H, AT faFw & I@W
asdi § uyg o @1 e gn few wwR ¥ qAr
SISHW 9Fd | WiE NSEE ae 9 w60
g |/, YAw NSiEEfaie W @A
Rqd 1 g W F NisfEakE gay w9
&1 F @y (g ar wgr i, S SiaEr
o 2w FoNE & S A ol Thl S el
Jgw 0 siws ¥ Sigl 28,640 §  EENA-
forar & 1,588 & AT ariFsm # 1,436 &,
agl fggwm § Fad 865 € | v 7g =W
Miefiafe amr Aa sisfEdEe  F7 fwg
THL § IR G, g W AR A9 qaray
& el § giEiag §mr gy

diaT wed ag Al F0igy, S 9 faae
AAEAR B I TG g UF AC §HX B
AN F AR T Y, waH g wa dE A
& F ogw oA, 38 oF awgh F siwd
i W & oy ar 9 fgdi @i @ & fayg 9uy
@ % fagg § 1 W€, QA1 w9 Adqar
FifgQ | AW wESrG K Aiw wg g
MATT GIHT g, WA B LY, A W W @
AR TR H A G, TEI T B AF
aF B0 ol @ § I FS A @ faegw

F AR | SEF T OF QAT W GEIT

g ) w ! iy dw 8 &g, @d
feaft aga < §

T, H A FE GU A R @
&, o Wi & awa Fi o 6 o e
Figwr, it IR 38 & oagy fewr ar
|OAT W F @A B A A9GH & | avaed
# qran wg 1 —
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“Qur focus here henceforth is going
to change from policy of employment
protection to policy of employment
generation.”

Ay agd did Fgr 5 gearaie S
grr =i, afs onow w@r W &, S
AT RFY § 98 Ag0 FT | |t
waered § TF T wE1 T TE G T FT TA_T
Y Er AT wET B
qeFre it qfady & 1 w6 7 i aide
THe THe & & & FH, I0 &% & @9
FRO {, LTETIT S IS ACATHT
ar @ AT I G, W e W g, @
wwefy glee wn wifgg, e
aafe, s faadt =i gv dax @, foradr
a9 T W | T TR G S, T
S fag At fram @ O
& sfige o4 fufwas & e & w@R 1 &
ey fre #Y N1 9Avr gy ¥ o, afe
Faar ug ifte swr Sgw § & wF @y
¥ warey & w-nfees & &1 gui § R e
Torgdd # weAr ¥4 FGT | ag R &
¥ 7oz § s amaly fafaed &
s fafresd & sme #1§ R
AT R & AT ARl g gEEa ! AW ae
AMAT BE WIS FT | AW QT OFATEA SR
aarg & fored srw §H FE@W @8 g
ax | ug SE qE FE@W I% g ) w9d
FErd ST et F 4 AT A fA g AW
2 gry ¢ fr PE9de 9@ =@, afsT § smar
§ o wgd ¥ wiwl Q@ 9w ¥
AT T Tl 9% HY G &N 7 ol s
it WY o i F ¢F wWWE fEAar oo
o dto fAw F ak ¥ 1 # wiiF wr g
f5 oo gaElr fem 5 Fr sEm o§g

@o Tho o ATTo WY T X WRrE
TS THo o Wo frm 7 FT|awr ¥ W E
@ TwT & oudr fodew w4 |
fpr & dfem s Ay ot wetw warad
ay §ifs § o= G srefadg & e widw
fafreer o1 w0 @1 S IR SRTAHQ E,
ag ¥ Q@ 9% AwaR s @ § 5 aw
Wl @ et w1 W frewr sy g
Teew W% §T, VoSt 9F €8 a99 GF I
e & OF g § Formd oo s worgRi
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N BT FTU AIRY § ) gWR qrw e 8,
qF qE e gh,  Gedigard od
& faad 5 gen#T Far war 8, frer-
aifes W FreEra wgy 2w afbaw &wx
& afamd vy & fr o e Y, % S
AL, I@ AR, N9 R T 999 gA%
T A g s e AL W[/ EH aiE
a7 VST § T A9y 39 F 912 I9F FRffaz
g T AR | # ger 9 e do Ao
THo Ao & oA, frawt wrw qveew £2 9w
T § amw fray ol wr fQlafaie
o, frmdl o wrod GO T F @l
HT IFW W@ awr g ? o um
A QA aft frdmr 1 @ F oSmgwm s oww
HATAY X WERY HaTAy & fra ¥ w5 @
¥ Y, F1E @ w9y §er wow Qg
a7 @i ¥ A7 17 fwadr 8, § ¥ 59
Ty dife A T Fg @ §, aEH ocfege
TEH WS | wqS T A wEIR E -
TRAMAT, TR, AL | o A
gy AifgE ¥ ofEdw e &, sEews
2 v s aum 9T @@ gm fwm
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SHRI V. NARAYANASAMY (Pondi-
cherry) : Today labour is the very nerve
of the Indian economy., When the new
Government under the leadership of the
hen. Prime Minister, Shri P. V. Narsimha
Rao, took the reins of administration in
the country, the new economic policy,
the new industrial policy and also the new
import-export policy were announced by
the Government and are being implement-
ed. Under these circumstances the
importance of labour force has become
all the more greater for the Indian econo-
my. The reason is that in the Western
and developed countries the labour has
become costly while in India it is consider-
ed moderate. I can even say it is cheap
when compared to other countries. A
lot of the Western and developed
countries have now started investing in
our country. Therefore, the Labour
Ministry has to play a vital role for the
purpose of giving boost to the new econo-
my and also the industrial develop-
ment of this country. I am one who ad-
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mires the Minister for his capability and
also for his forthright commitment to the
labour. He said several times in this
House and outside that the thrust of the
Government now is not protection of
labour, but of creation of job opportunities
in the country. That is in consonance
with the new economic policy announced
by the Government in 1991. When that
is being brought about, the broader thrust
under the labour policy should be to see
that there is economic growth, that there
is not only protection, but also industrial
sickness is avoided in the country, that
productivity of the economy also improves
in the country, and, further competitive
advantage is maintained in the wage poli-
cies. I would like to submit that out
of a total of 35 million employees in the
country, the people who are covered by
the rules, regulations and Acts are not
even 45 per cent.

The remaining are in the unorganised
sector, the rural sector and the urban sector.
Several legislations have been brought for-
ward by the Government to give protection
to the people who are employed in various
fields in this country. But to our dis-
pleasure, most of the enactments have
not been implemented in right earnest.
The hon. Minister may say, “The Central
Government is only a monitoring agency
and only the State Governments have to
implement it.” 1 quite agree with the
hon. Minister in this regard. But I would
like to submit that as a monitoring agency
since the provisions of the Act relate to
labour welfare and regulation of labour,
it is the duty of the Labour Ministry to
take care of the laws and have them
implemented in the States.

Even today we have been telling proud-
ly that bonded labour has been abolished.
But day in and day out we find either in
Andhra Pradesh or Orissa or in Karnataka
or in Bihar or in the Northern States or
in the Southern States, a new item appear-
ing in the newspapers that still some
people are working as bonded labourers in
the remote villages.

SHRI M. A. BABY :
ment ?

Not in Parlia-

SHRI V. NARAYANASAMY : This
bonded labour system is in the Communist
party only, but not in other parties.



243 Discussion on

the Working

SHRI M. A. BABY : Why do you get
agitated over such an innocent question ?

SHRI V. NARAYANASAMY : Though
we proudly say that the bonded labour
system has been abolished in all the States,
still it is continuing in some States. The
Minister has been touring the length and
breadth of this entire country, he has
been meeting the people, he has been inter-
acting with them and he will frankly admit
that the bonded labour system has not been
fully abolished today. It has been one of
the 20-point programmes. In spite of
monitoring by the States, they have not
been able to control it because of the local
conditions, the economic conditions. The
people’s living  conditions are mainly
responsible for it. In this area, the Labour
Ministyy should play a vital role. The
people should be educated. The rural
people should be given proper education
regarding evils of the bonded labour sys-
tem. Their economic condition has to be
improved. For the purpose of improving
their conditions, the only way out is
economic prosperity. For bringing about
economic prosperity. rural industries have
to be developed. For developing rural
industries, agricultural inputs should come
in. When the agricultural inputs come
in, the rural industries will come. For
that we need funds. The senior hon.
friend, Mr. Jagdish Prasad Mathur said,
“You are approaching the World Bank.
You are approaching the IMF. You are
getting funds from them. Now yau are
trying to bring more foreign investment
for the purpose of development.” For the
purpose of development and for produc-
tive purposes, getting loans is not a sin.
It has been done even by the developed
countries. I would go to the extent of
saying that we need higher production and
more productivity in this country. When
we get more funds from abroad, for the
purpose of our development, after some-
time we will be in a position to repay the
same. We can also generate more employ-
ment opportunities. Therefore, his argu-
ment that we are going to the World
Bank and the IMF is a foregone theory.
Even Russia and China have given up
their old theory. We have seen it. Today,
we are in a practical world where we
have to compete with other Western
countries and other developed countries.
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India has got the potential to develop.
Jt can mobilise resources from whichever
source it comes. Therefore, for the pur-
pose of development of the rural areas,
there should be a definite enactment to
regulate the employment of rural labour.
In fact, several times we have raised this

issue in this House. I am very
much pained to note that nothing
has been done in this regard.

The hon. Minister had given a categorical
assurance in this House that the Govern-
ment would bring forward a legislation.
Our hon. Member, Shri Gurudas Das
Gupta was appointed as a Chairman of the
Committee on Rural Labour. They visited
various States. They have identified the
areas where the people are being exploited.
They have submitted a very comprehensive,
a very good, report. It was appreciated
even by the hon. Minister in this House.
And then, the matter was left at that, with
just appreciation. There was no follow-up
action after that. Today, the people in ru-
ral areas, the people who are working in
households, the people who are working
in small, petty shops, are being exploited.
Agricultural labourers and the people who
are working in small industries in rural
areas are being exploited. How are the
people working in industries in rural areas
exploited ? The industry owners there do
rot want to come within the purview of
the Industrial Disputes Act. They employ
on a regular basis people whose number is
lower than the statutory prescription and
escape the provisions of the Industrial
Disputes Act. They employ people on
contract from outside. This is what is being
done by them to escape the provisions of
labour laws. And the State Government
has no machinery to control them. Even
the monitoring agency which the hon.
Minister mentions now has never been very
active to see that these industries are also
brought within the purview of labour
laws. Agricultural labourers and other
workers in rural areas are living in very
poor conditions. Even today, in villages,
women labourers are getting Rs. 2/- per
day. And they start working at 8 a.m. and
work til 5 p.m. Men are getting Rs. 7-8
per day. With the cost of living being what
it is today, they have to take care of their
family and the relations who come to their
house and educate their childrzn, There
is a large number of drop-outs in the
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schoois in rural areas. This is because the
parenis have to forcibly employ their child-
ren because of their poor conditions. Un-
less and until the rural labour is regulated,
the rural labour is given protection, the
rural labour is given its due place, I would
like to submit, the rural people will remain
poorer and the urban people richer. That
is going to be the situation. I feel this is
a very right occasion for me to ask the
hon. Minister when he is going to bring
a legislation to be passed by this house
“o that it can be implemented in the vari-
ous States. 1 would also like to bring this
to the notice of the hon. Minister. In
1993, the Chief Ministers were called. A
1sbour Ministers’ Conference was held and
the hon. Minister had a discussion with
them. Some of the Chief Ministers had
apprehensions. They wanted some time to
be given to them for giving consent. The
various Chief Ministers and Labour Mini-
sters will try to buy time. But I want the
hon. Minister to bring the legislation which
is going to give benefit to the rural people,
immediately. When you are giving bene-
fits to indusirial workers, why should you
not give benefils to rural workers and
arricultural lzbourers? Why some Chief
Ministers or Ministers want more time?
What is the purpose behind it? I do not
sce any valid reason. In 1985, when I be-
came a Member of this House, one of the
bhon. Members from the CPI moved a
private Member's Bill. That Bill was later
withdrawn on the assurance given in the
Tlouse that a Bill would be brought in by
the Governmert itself immediately. Now
ve are going to complete ten years since
then. I want the hon. Minister to announce
today in this August House when they are
going to bring in legisiation to give pro-
tection to the rural employees who have
been exploited from day one. (Interrup-
tion). Sir, 1 do not want any running
commentary. Then I will have to jump
on to their party affairs.

DR. BAPU KALDATE (Maharashtra) :
Baby is mischievous.

SHRI V. NARAYANASAMY : Babies
are always mischievous.

Sir, the hon. Minister has visited South
India and also most of North India. He
knows that child labour is being exploited,
whether it is the bangle industry or the
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match industry or the coir industry or the
carpet indusiry or any other field. The
legislation is there for “prevention and pro-
tection of child labour”. It was very guar-
dely worded by the hon. Minister.
“Prevention and Protection”. But nothing

hos  been  done. The enactment is
very much there. But neither have
they been given the protection nor
is the child labour being prevented

from working in the hazardous industries.
In the match industry, a lot of child labour
is working. The hon. Minister had a meet-
ing with the employers and the parents. In
order to give them benefit, he took steps
to give them training. But, ultimately,
what is happening? At the time when the
Minister goes there, at the time when the
officers go there, the empioyers see to it
that the child labour does not come to the
industry at all. After that, the regular
phenomenon starts. In the match industry,
more than 2 lakh children are employed.
They are low-paid and they are being ex-
ploited in that industry. Bzcause of the
poverty condition, the parents send their
children to this hazardous industry to eke
out a living. They are working there. How
much education will you give to two lakh
children who are working there? We have
seen this thing in the coir industry. Even
in the carpet industry, we have seen this
phenomenon in various States. For the pur-
pose of regulating the child labour, provi-
sions have been made. But what I am try-
ing to say is that the State Governments
have not taken any initiative to see that
child labour is protected. I agree that the
Minister is taking interest, and his Ministry
is also coordinating. But, in the field, it
is not being implemented. The Minister
is taking interest, the Ministry is working,
but the States ate not implementing it.
What are you going to do about it ? The
Minister cannot say that the State Govern-
ments are ont co-operating. It should not
be the reply of the hon. Minister. If it is
80, it shows that your monitoring agency is
not functioning properly. I will not accept
that reply from the hon. Minister that it
is the job of the State Governments. Let
there be periodic inspections by your offi-
cers. Call a meeting of the Labour Mini-
sters of the various States. What is
happening in the States? The Labour De-
partment in the States is practically non-
working. Under the Factories Act, the
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Labour Officers have to work in the field.
They are not supposed to sit in their
rooms and decide the things from there.
It is one of the areas where the child
labour should be given protection because
chikiren are the future of this country.
They should be given education, they
should be given training and all types of
social benefits should be given to them.
But they have been ignored. Therefore,
though the Minister is taking keen inte-
rest in this field, things are not improving.
I would like the Minister to take care of
that area and see to it that the State
Governments take steps to implement the
Act in right earnest. As far as women
labour is concerned, Shrimati Jayanthi
Natarajan has raised this issue and said
that they are being exploited.

SHRI M. A. BABY : In that context,
I would like to request the hon. Minister,
through you, Sir, that so far as Khasis
are concerned, men workers are being
discriminated against. The Minister is well
aware of this fact in his own area. They
are not getting sufficient jobs. Women are
dominating there. In such circumstances,
the interests of the men should be pro-
tected.

SHRI V. NARAYANASAMY : You
may be belonging to that category. I am
not coming to that. I know the problems
of the North-East. The hon. Minister
also knows it. As far as equal remunera-
tion for equal work for women is concern-
ed, it has been provided in the Constitu-
tion. It is fine. The Minister also brought
about a legislation. It is fine. But how
is it being implemented? I made a
reference to the people who are working
there. How are the women being exploited
in the agricultural fields? How are
they being exploited in various other
industries? On the one hand, because of
the new economic policy, the avenues have
been opened. I discussed it with the hon.
Minister also. Now, more women are
being employed in the processing units,
the export oriented units because of
the nature of work that they
are doing. In the marine products area,
women are getting more employment. On
the other hand, women who are working,
are not getting suitable wages for the work
they are doing. Men are getting double
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of what women are getting in the proces-
sing industry.

In various other fields like corporate
sector, agricultural sector, small-scale
Industries in big industries also, the Equal
Remuneration Act is not being imple-
mented in right earnest. The woman-
employees are working equal to that
of men. Why are you mnot imple-
menting it in textile mills and various
other industries? Why are you not
protecting the interests of women as far
as their wages are concerned? They
are entitled to other benefits also. The
States are treating women as second-class
citizens, They are being ignored in the
Iabour field also. Therefore, the interests
of women should be protected. The Equal
Remuneration Act should be implemented
in right earnest by the Ministry.

Now, I come to industrial relations.
After the implementation of the new Eco-
nomic policy, several apprehensions were
raised by the various trade unions. They
have been telling the employees that they
will be thrown out of employment by the
new Economic policy; because of the new
Industrial policy public sector undertakings
are going to be closed down and some
of the private industries will be closed
down. There were certain apprehensions
raised by various hon. Members also. But
one aspect they have totally forgotten.
Though it is a fact that regarding some
of the public sector units the decision was
taken by the Government that they had
to be closed down, that decision was re-
vised. The Government is prepared to take
care of them and now when the multi-
nationals are coming, when the new indus-
tries are coming up in certain areas like
power sector, consumer goods industry,
the aspect of employment generation has
to be considered. Regarding the employ-
ment generation in the country, the hon.
Minister can very well say that it is in a
stagnant position. The employment which
has been provided by the employment
exchanges in the country has not increas-
ed. It has remained static. Ninety four
million unemployed people have remained
unemployed. Not only that, when the
vacancies are created, only about 1.2 per
cent are accommodated. After the creation
of vacancies, within one year they are
accommodated but the stagnation continues.
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Under the new Economic policy, employ-
ment generation will be there. Not only
that, people are coming forward to take
over most of the closed mills and invest
in them, and in this, the Labour Ministry
has also a vital role to play. What hap-
pened, Sir, is, after the closure of some
mills and undertakings, the negotiations
were started. A special Tripartite Commi-
ttee was constituted and discussions were
held. And the hon. Minister also parti-
cipated in those discussions. When the
negotiations were going on, the employ-
ees’ protection was also considerd. But
all of a sudden, the Government brought
a scheme of National Renewal Fund.
Then the Committee had a setback and
the employees thereafter started negotia-
ting with them. But the National Renewal
Fund scheme is being implemented. Sir,
the hon. Finance Minister has stated in
this House that the Government is allo-
cating about Rs. 1,000 crores for this
purpose. Sir, it is not for me but for the
hon. Minister to say, as far as this scheme
is concerned, “Yes, people are rendered
unemployed and they are getting sumptuous
money for the rehabilitation, and with that
money they can take care of their famili-
lies.” But that scheme is not being imple-
mented in right earnest. Even in this there
is lack of enthusiam among the labourers.
The reason is, the trade unions which are
opposed to the scheme are creating
a wrong impression that by the
National Renewal Fund scheme the em-
ployees will not be getting adequate bene-
fits. Sir, I would like to submit that after
the closure of certain industries, textile
mills and various other mills, including
the sugar mills in some areas, in Maha-
rashtra and Gujarat, in most of the cases
the people have not been getting anything
for more than 12 to 13 years. With the
introduction of this scheme the people
who were rendered unemployed will be
able to get some benefits out of it. Not
only that, the family of the employee,
which could not get any benefit when the
mill was closed, will also get some kind
of a relief. Therefore, this is a novel
scheme which has to be implemented in
right earnest. Not only the hon. Labour
Minister but also the Industry Minister
and the Minister of Textiles should co-
ordinate, In fact, the Minister of Textiles
and the Minister of Labour had a discus-
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sion for reopening some mills. The Mini-
stry of Industry has to co-ordinate with
the Ministry of Labour to see that the
scheme is implemented in right earnest.
I would like to make a suggestion, which
has been the demand of the employees for
a long time, to the hon. Minister. The em-
ployees have been stating that they are
prepared to take over the mills for the
purpose of running them. The employees
have been coming forward with their
offers. When the employees of the sick mills
are coming forward, when they are will-
ing to take over the sick industries, they
should be given first preference. I find to
my utter dismay that even if they are
able to run the sick industries, their de-
mands are not being considered. 1 would
like to request the hon. Minister that when
the Industries are referred to the BIFR, if
the employees are able to make them
viable, if the employees are capable of
running them, they should be given first
prference. They should go to other people
only after that. If it is considered the
employees will definitely work for the
industry and the industry will get revived.

Another important thing which I want
the hon. Minister to consider is the ap-
pointment of employees in the board
of management. It has got a very long
history. The scheme that employees’ re-
presentatve should also be there in the
board . of management was brought up in
1973 by the Industry Ministry so that the
problems of the labour can be well ex-
plained. Not only that, the problem in
various fields of the industry can also be
well explained by the employees’ repre-
sentative. I was in the Committee on Pub-
lic Undertakings. We had submitted a report
to this House in this regard. There are
more than 265 public sector undertakings.
Till 1986 there was only one person in
the board of management of one public
sector undertaking. The employees’ repre-
sentatives have been put in the boards of
management of coal India and some other
public sector undertakings in 1987. It is
a major policy decision which is taken by
the Government of India. It doesn’t refer
to any political party. It is a matter of
policy decision which is taken. But none
of the CMDs or the chairman was ever
ready to sit by the side of the employees’
representatives in the board of management
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and take policy decisions. It has been re-
curring for several vears. (Time bell rings)
....Sir, our party has got more time.

THE VICE-CIIAIRMAN (SHRI MD.
SALIM) : But we have two more speak-
ers from your party,

SHRI M.A. BABY : The mode of se¢-
lection of employees’ representative should
also be mentioned. Tt should be throuch
a democratic process.

SHRI V. NARAYANASAMY : It should
be taken care of by the employees them-
selves, Let us not enter into that area.
The employees will choose their own re-
presentative to represent them in the
board of management. There should not
be any party consideration in that regard.
I am stating this because, if there is one
employee in the board of management,
then it will change the whole system of
bureaucracy in the management. He knows
the problems of labour. He knows the
problems of the industry. The employees’
representative  should  definitely be very
strong. I know that except in five or
six public sector undertakings there are
no employees’ representatives in the board
of management of the public sector un-
dertakings. I would like the hon. Minister
to consider this aspect and to see that the
Government policy is implmented. Now, I
come to industrial relations. Sir, the hon.
Minister stated in a press interview that
he would bring an Industrial Relations
Bill before this House in order to smoo-
then the relationship betwesn employers
and emplovees and to avoid cumbersome
processes in deciding various disputes. It
is a noble thing. The Ramanujam Com-
mittee also made certain recommenda-
tions. The Minister has said that he would
come with a Bill in this Session itself.
Sir, due to industrial disputes, employees
are facing a lot of hardships. When the
matter is referred to a Tribunal or to 2
Hizh Court, it is the employees who
suffer the most. The managements are very
powerful and they can fight in courts
through their money-power. But the poor
employees cannot do so. We are getting
a lot of representations from workers. We
ate moving with the workers. We know
how they are sufferine. We know about

[RAJYA SABHA]

of the Ministry 252
of Labour

their family problems. So, the industrial
disputes should stop. Therefore, I would
request the Minister to see that the
three-tier appeal system is removed. The
Minister can say, “It is a Constitutional
right.” I agree with the hon. Minister. But
as far as possible, these disputes should be
settled through mutual discussions and
negotiations. This is a very vital thing.
Managements make it a prestige issue to
fight their employees. They try to take
revenge on those employees who are very
active trade union workers. As the employ-
ers are very rich, they can use their
money-power. But the ultimate sufferer is
the employee. Sometimes these employees
become militants because of it. Therefore.
I would request the Minister to consider
this aspect so that the interests of em-
rloyees can be protected.

Sir, Provident Fund is another area
which is surrounded by mistery. Sir,
whenever an employee applies for Provi-
dent Fund, the Provident Fund authorities
take a very long time to give this benefit.
They sometimes take one to two years for
one application and by that time that em-
ployee loses interest in it. Even they re-
turn the application if there is one small
mistake. Thereafter, a long communication
takes place. Sir, the Provident Fund offi-
ces, especially in South India, have be-
come a burden on employees, instead of
giving them any benefif. I am saying this
because many people come to us and say
these things. I would request the Minister
that there should be a separate Provident
Fund office in Pondicherry. There are many
sugar mills and small scalc industries.
Pondicherry has been linked with Tamil
Nadu. When we go there, they say that
they take care of the interests of the Tamil
Nadu people. The Pondicherry people are
totally ignored. Therefore, we want a se-
parate Provident Fund office. It should
also be seen that the Provident Fund
offices function effectively. You should
also make the procedure easy so that the
benefits are given on time. Then the
bureaucracy is also hampering the interests
of the employees.

The hon. Minister should take care of
that aspect.

Sir, the most vital and important wing
of the Ministry of Labour is Employment
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Exchanges. Today, a certain amount of
modernisation has taken place in these
Fxchanges situated in various States. But
the figures which are shown there—and the
Minister himself admits it—are not accu-
rete. This is due to various factors. One
maujor factor is that people who are al-
ready employed are also registered there.
It is a fact, Sir, even though Employment
Exchanges function under the purview of
the State Governments, yet the hon, Mini-
ster should see to it that they function
effectively. An Employment Exchange is
sopposed to show employment to people
in Central Government offices, State Gov-
ernment offices and in various public sec-
tor organisations. But these Employment
Exhanges have become mere ceremonial,
The officers there have become ineffective
because their work is not monitored. And
no survey is also done by the States to
ensure that the people who have enrolled
themselves are not employed anywhere.
People are not going to come and say it
on their own. Therefore,, Employment Ex-
changes have to be streamlined. They should
be made more effective and should help in
identifying and accommodating suitable
persons for various jobs. This can be done
through various State machineries. ‘This
will make these Exchanges become vibrant
arganisations. Since these Exchanges
cater to the employment needs of
the people of their respective States,
the hon. Minister should. pay attention
to this aspect as well. .,

SHRI M.A. BABY : Thev can as well
be renamed as Unemployment Exchanges.

SHRI V. NARAYANASAMY : To some
extent, I agree with you.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Narayanasamy, two more
Members from your party are yet to speak
and the time left is 20 minutes. So, if you
wish to continue, you will be consuming
their time also.

SHRI V. NARAYANASAMY : Sir, I
am not going out of the subject. I am
mentioning some specific points to the
hon. Minister so that he can focus his
attention on them. Anyway, I am going
to conclude in two minutes.
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Sir, introduction of a new Economic
Policy a new Industrial Policy and an
Export-Import Policy, has generated more
employment opportunities in the country.
I augmenting the employment oppor-
tunities, in creating more employment
potential and in disseminating this in-
formation to the people, the job of
the Labour Ministry is very very impor-
tant. As such, the Labour Ministry is
fiinding it difficult to accommodate suitable
persons in suitable jobs, On the other
hand, employment opporiunities are being
created in a big way, be it in the power
sector, or the small scale industries in
urban as well as rural areas. So, 1 would
like to know from the hon. Minister as
to what strategy the Government of India,
especially the Labour Ministry, is going
to adopt to ensure that the people, who
are jobless, are accommodated in various
fields. I also find that the industries, be
it the public sector or the private sector,
do not recruit people belonging to the
States where the industries are set up. It
has become a major problem in various
States. What is happening is that they
bring persons from other States. This

problem is being faced in my State as
well.

Normally, a person who sets up an
industry outside his home State does not
bother to recruit people belonging to that
paiticular State; instead, he brings his
own people. This also creates, to some
extent, a law and order problem. So, the
Government must ensure that the local
people are taken care of. There should
be a provision in this regard which may
20 a long way in safeguarding the interests
of the people of various States. It is,
ultimately, their Government which gives
loan to the industrialists and electricity and
other facilities are also provided by that
State only.

4.00 P.M.

In spite of all this, the local people are
ignored. In that respect, I want the hon.
Minister to give a categorical assurance that
the S:ates would be advised su'tably because
they are getting loans from the public
sector banks, from the public sector or-
ganisations. 1 would like to know what
they are going to do for these people.
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Recognition of ITIs which are being run
by State Govenments is taking an enor-
mous time. In fact, in my State, there is
a place, Yanam. Our _Chief Minister
wrote to the Labour Ministry for recognis-
ing the ITIs. The students who studied and
completed their training in these insitu-
tions are not able to appear for the exami-
nation since recognition of these institu-
tions is not given by the Labour Ministry
and the students could not appear for
their examinations. In spite of the recom-
mendation of the State Government, the
file is kept pending and it has not been
considered by the Labour Ministry. There-
fore, in that aspect, I want the hon. Mini-
ster to clarify.

There are two institutions which have
come up in my area. In Yanam, a small
area having 50,000 population, there are
more than 400 small industries. For the
purpose of providing employment to these
people in these industries, training is ne-
cessary to be given. They should be trained.
For this purpose, these two institutions
were established. But to give recognition
to these institutions, enormous time is be-
ing taken by the Labour Ministry. I want
the hon. Minister to consider this. I want
to know why it is lying with the Labour
Ministry in spite of the State Govern-
ment’s recommendation.

The New Economic policy has thrown up
certain challenges. Steps are neceded to be
taken to face those challenges. For this,
the hon. Minister should keep his Ministry
fully equipped and see that employment
potential is created in this country for the
labour force. .

With these words, I conclude, Sir. Thank
you, Mr. Vice-Chairman.

SHRI M.A. BABY : This will be done
provided the World Bank does not demand
the disbanding of the Labour Ministry.

SHRI PRAVAT KUMAR SAMANTA-
RAY (Orissa) : Thank you, Mr. Vice-Chair-
man. We have got a very good Minister
presiding over the Labour Ministry, with
all the sincerity and dynamism. But he is
surrounded by bad colleagues who do not
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allow him to carry out the objectives for
which the Labour Ministry is wedded to.
There is a marked erosion in implement-
ing the objectives of the Labour Ministry
during the last four years. I don’t know
what the reason is. You take the
case of disputes relating to labour, you
take the case of formulation of the policy
and you take the case of settlement of
wages. In every objective, this Ministry is
lagging behind. This Ministry is presided
over by 12 Departments. It will not be
fair if I donm’t interpret that this Labour
Ministry is a bonded Ministry of the
Government of India. Instead of encourag-
ing the Ministry to carry out its objectiv-
es, the Government of India is forcing the
Labour Ministry to work as a mnodal
agency to protect the interest of manage-
ment and to severely curtail the rights of
workers and employees in this country.
That is the reality of the day so far as
the Labour Ministry is concerned. To
supplement my interpretation, I would
draw the attention of the House to the
budgetary provision made for this Ministry.
In 1993-94, the Budget provision for this
Ministry was Rs. 562.22 crores and for this
year, it is Rs. §68.10 crores. My colleague,
Shri E. Balanandan, has pointed ou: that
out of this amount,70% is meant for pay-
ment of retrenchment benefits. The Minis-
try calls it Voluntary Retirement Scheme
and we call it retrenchment, The Minis-
try claims that it is generating employment.
We say that there is no employment ge-
neration. For the last three years, the
Government has proved that it is not
going to generate employment in this
country. They are bent upon removing
them. Whatever number of employees are
there either in the public sector or private
sector, they want to get rid of them, they
want to throw the working class people
into--I do not know--the Indian Ocean or
the Arabian Sea or the Bay of Bengal
They are bent upon doing that.

Sir, coming to the industrial disputes,
there is a large machinery for this, headed
by the Chief Labour Commissioner, assist-
ed by Regional Labour Commissioners.
But, Sir, the fact is that this machinery
is mot adequately equipped to carry on
the inspection work. Where there is a
violation of labour laws, what can these
officers do? Apart from that, we have got
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an Industrial Disputes Act in such a man-
ner that when an officer goes to conciliate
in a dispute, and if the management does
not appear, they do not héve a provision
t> call the management to appear and
settle- the dispute. Not only that. The de-
cision-makers authorise junior officers who
can. neither speak with authority nor con-

ciltate. So, for years together, the dispute
goes on. Finally, they force down a failure
rsport. And the failure report some-

timss gets entangled for years without be-
ing referred for adjudication. You can just
imagine the plight of the workers or the
employces seeking relief under this adjudi-
cation. provision through the tribunals. And
after two or three years, he is forced with
a compromise against the terms and .con-
ditions or a person dies in seeking the re-
lief. This js the plight of the workers
and this is the type of machinery provided
for industrial disputes. And the dispute
can be scitled only if the supreme boss
of the management is inclined to settle the
dispute. That is the law. That is the law
prevail ng in this Labour Department, and
this is the machinery we are carrying on
with,

Sir, to protect the interests of the work-
ers of this country and to aveid luxurious
litigation in the public sector undertakings
and the Central Government undertakings,
there was a circular in 1975 by the
Labour Ministry to all administrative
Ministries and the public sector under-
takings that there cannot be any appeal
against any award of the Tribunal or
against any judgment of a High Court
whetein a relief -has been sought for by
a workman. And where an Undertaking
goes for-an appeal, it should seek the per-
mission - of the administrative Ministry.
And it has been pointed out that no Minis-
try is caring about this circular. They
defy it. I do not know whether tise Mini-
ster s aware of it. What is the moni-
torimg. system in ‘respect of the implemen-
tation of this circular which the Ministry
has isszed to protect the interests of the
workmen and the employees with regard
to these luxurious litigations? And how
can an employee who hardly gets Rs. 1500
as take-home pay, go on fighting for
years? And there is hardly any scope of
gefting assured of any relief. And this is
the plight of the workers, and this is the
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working of the labour laws which we have
enacted in the last 45 years. And the net
resuit is that the workmen suffer.

My friend, Mr. Narayanasamy, has said
that the labourers and the employees con-
stitute 5 to 6 per cent of the population
in this country, And they do not care for
them. It is well and good if they have
the rest of the 97 per cent in their muind,
But, so far as the protection given under
the law is concerned, so far as the machi-
nery created to give protection is con-
cerned, if they cannot take care of this
3 or 4 per cent, how can thesc people
ciaim that they can give protection to the
97 per cent of the people? 1 speak of
provident fund. The management, parti-
cularly in the public sector undertakings,
have defaulted in making payment of the
provident fund dues to the workers and
employees to the tune of crores and crores
of rupees. Buf the punishment to be
awarded for such defaults is so meagre,
that they do not mind paying the penalty
and getting away  with this  huge
amount which they are using as
capital. The punishment for this default
hardly matters to them. I cite the exam-
ple of contractors who collect crores from
the workers in the name of provident
fund contribution and do not pay to the
workers. I have myself raised this issue
but nobody listens to the workers for
years together. This is how we are ad-
ministering the Provident Fund Commis-
sion which is an autonomous body. 1 do
not know how the Labour Ministry or
other Ministries are going to tackle this
problem.

Take the case of Payment of Bonus
Act. There is a limit on payment of
bonus to workers and a worker getting
above Rs. 1600 is debarred from. getting
bonus. We know that some amount is
paid in lieu of bonus and this practice has
beeome so redundant and in spite of the
demands of Ceniral trade unions and
workers, nothing has happened. Some-
times, workers are told to take the money
by some ‘other means, not through bonus
I do not find any logic in it.

I raised a question . with regard ta
payment under the Workmen’s Compensa-
tion Act, to the migrant labourers, The work-
ers migrate from one place to ‘the other ~
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and they are illiterate people and do not
know how to get relief under the law. I rais-
ed this question in the House and 1 was
assured by the Minister that in case any
compensation is to be paid to the worker
in case of casualty or injury, he will have
ihe opportunity to file or lodge a com-
plaint before the Labour Commissioner or
Compensation Commissioner of his own
State so that on the strength of his legal
documents, he will be able to defend his
case better and claim compensation. But
that has not been taken care of and as a re-
sult, there are thousands and thousands of
such migrant workers who are yet to get
any relief.

As we are all aware, in the public sec-
tor uadertakings recently, the Government
of India has introduced Voluntary Retire-
ment Scheme under which many workers
have voluntarily retired. But the perma-
nent posts which have fallen vacant, are
still remain unfilled. But how is the work
being carried on? The fact is that in spite
of the Ministry of Labour’s Contract
Labour (Abolition) Act, they have allowed
the public sector undertakings to get the
work done through contract labour for the
Iast two years. Nobody can deny the fact
that work of the permanent posts—rang-
ing from khalasi, helper to Computer As-
sistants—is being carried on by contract
jabour on cheap payment. On the one
hand you claim to compete in the world
market and on the other hand get the
work done by paying only Rs. 750 or
Rs. 1000 to the worker and expect better
work and more production. In this case,
what are you going to do? What are you
going to achieve? It is really a serious
thing and I do not know why the Labour
Ministry is not taking care of all these
things. The whole world is laughing at us
that we are having cheap labour. At the
same time, persons are migrating from
our country to other countries. Skilled
personnel are going out of the country
because they do not get in the country
the remuneration they deserve. They go
t0 the other countries and they give their
best there. This is happening because
you are not giving the proper remunera-
tion for the skilled labourers here and you
are not protecting them.

Then, the performance report of tha
Labour Ministry says that they are taking
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care of the safety of the mines. But the
Minister may recall as to how many times
the rules and regulations in regard to
safety have been compromised which led
to a number of accidents resulting in the
death of a number of coal mine workers.
At whose cost? For whom are we allow-
ing all these things? Is the Ministry there
for the management or it is there for the
workers? For whom have the laws been
enacted? Are they not for the protection
of the workers?

Now, we have the E.S.I. Scheme. Under
this scheme, the insured workers get the
benefit of medicare; they get medicines,
etc. The hon. Minister is the Chairman
of the Corporation. I am also a member
of this. We have got thousands of crores
as Reserve Fund. This is a social secu-
rity scheme. This is a social security mea-
sure for the workers. Even though we
have got the Reserve Fund, the workers
do not get the medicines; they do not get
proper medical care. When we have got
the Reserve Fund of thousands of crores,
why are the employers not being forced
to take steps? Why are they not being
forced to take steps to ensure that proper
medical care is provided to the workers
in the factories when there is money re-
served for it? The workers pay the money.
The L P. workers contribute to the E.S.L
C. At the same time, they are not getting
adequate and proper medicare.

There is an important thing which I
want to refer to, before concluding. We
are talking about the enhancement of the
exemption limit of income-tax in the case
of salaried employees. I am mnot able to
understand one thing here. Why should
not the Labour Ministry take steps to
protect the workers and other employees
in relation to payment of income-tax? In
my opinion, an employee or a worker
gets his remuneration in lien of the work
he docs. He does not get any salary the
day he retires. How could it be consi-
dered, how could it be interpreted, as an .
income? The salary cannot be consider-
ed as an income? In the case of the sala-
ried people, their income is recorded and,
therefore, the money, in the form of tax,
is taken away. However, in the case of
other individuals who make investments
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and earn profits, we fail to bring most of
them under the tax net. Only the salaried
people are made to pay tax because their
income is recorded. But what they are
getting is only a compensation for the
work they are rendering. It is not a bene-
fit which they are getting. Why should it
be taxed? In this regard, the Labour
Minister has failed to take up with his
Cabinat colleague or with the Government
the question of amending the law so that
the workers and other employees are taken
out of the purview of the Income-tax Act,

Lasidy, I would like to refer to the
small-scale  sector. Recently, we have
opened up our entire small-scale sector 10
the world. Here, I would like to give a
small iYostration. In our smail scale in-
dusiry we are manufacturing buttons.
About S lakh or 6 lakh people are work-
ing in this. [Each button cosls about 25
paisz or 30 paise. By opening up the mar-
ket, we will get the same button at a little
cheaper price, say 20 paise or 25 paise.
We have a craze for foreign goods. So,
we will go in for that, What about the §
lakh or 6 lakh people working in the small
scale indusiry? The chains used in pants,
manufactured in our country, cost about
Rs. 4 to Rs. 6. Now, the chains imported
from Singapore or Hongkong, will cost
about a rupee less. What about the ten
lakh people working in this industry? No-
body bothers about them. Where are we
going to resettle them? Where are we
going to re-engage them?

Lastly, I am quoting from the observa-
tion on child labour, made by the Parlia-
mentary Standing Committee in their Re-
port. I am quoting their words :

“The Commiitee note with distress
that the Ministry of Labour are not
having an authentic data regarding
the child labour in the age group of
0—14 as they are awaiting the 1991
Census Report.”

Again, in para 2.22 it says :

“The Committee are concerned to
note that the Ministry of Labour have
not given a serious thought to study
the factors responsible for the con-
tinuance of child labour system after
the submission of the Gurupada
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Swami Committee Report way back in
the year 1977.”

This is the observation of the Parliamen-
tary Standing Committee about child
labour in the country.

Before concluding, I shall draw the at-
teniion of the Minister to the fact that
unless he considers that the labour avail-
able in the country as a capital investment
in the development of the country, there
will be no change in the scenario for the
betierment of the country or the workers.

With these words, I thank you, Sir.

-
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¥ ddd B WoET FIY § AZT I, AEATH
oA fr ) W A g g fw
FTHATT ¥ AFAITETE 6T T [ AT ) 5 FFvsa
fami 9 smaif@ @ o swEr  feafa
TR TG |

FUGT CF AT" 20 FAL  HAANT A
T I9g & ywae g #ifs gArg fAe
T ot gd 3 WX 50 g wwiaw o &
AT %K AR AT § 1 A WA
ufgs o & W g faw wegr & S
P g, FOwme & oy o fag A oefta
AT 39T I F faam & #1% 7T A
2 A A ITE HUY @vEl & A &
faa g8 & N T au qT W@ F AT v 3w
£ O AqE gET &1 9§ AW AW
e FOWMT grar & af T el a| &
Iy & f& awra B e o agar g @R
& ar afas o0 AT gz aw I swAE
& @ v afent ¥ fd, s ofare
Fr LT F fa¥ §8 o T gFAr g | qEfAd
F3qr & AT A & a9 |7 O¥ e & afe-
fafr Teoa T & & g & #
®efl AT ¥ ST &€, g 98 @ 4
araa 2 fw frew gra o g afss T
& I7% age ¥ gwwarky &1 amzd feErrie
T % 8T g9 99 9T 300 wUE  TAT
st fear 1 FfET gaEr wEar s ge,
fad 25 gae dfusliar F1 gan | oF FWAR
T gAY ur W@ 20 IR RGAT @A
BFar 1| HgHIEE H ST 50 g9 %H-
fr & 978 ¥ 35 am & % § fwa
ST gFEE dur fAET & 0 F% O @ @
ot g GaT AT 30 AT AT 28 gAY
war & | e gER e fer e &
#§ gumar g 17 Ty Afew [ T w0 A
g 1 & Wl wEEw & ag s wEaw e
St #q¥ A fawr g3 9y g€ & o e
frm wma, o967 famE frar 3 o
arg & 19 o gy AfE 3 8, g A e
g & 9% @ #7 & ufw § g A
dar § I q@AN WA AT FT A FA
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& fau oy wAEw ¥ E aaw A §
T ¥ oreg foig Frar a1 Gar ey ¥ R
qasar ¢ fa 0y A w waEr o

A St wwen § WY agy & Agayw
: 2 g & O & Al waedd @
FA W1 gW wa ¢ fr fggew, wra
1 Sy fom axg § a7 W & W ™
feal # g¢ @ ¥9 oF FT oW AT TR
T oEm o W g st stweTdr
drwfat & 3 aga Sifa & waifza § 1 38 a
7y fa ¥ & ¥ §1 Afew dafe oo
s § 5 o9 afar 78 6t § A gf
FTFH AL grar &, G 1 FT0 AGE G qrar
¥ ot worgT AT EHR ¥T 9X ST £
qT G|l gre @ Qa3 A7 9w
g1 v@ 9 g &, w9 afw T et
ar @l #1 agA AT AT OAHAT FAT
agar § 1 gATA S A §, A SO
T gy aeEE § S #E S sfa-
dfdg gawE ¥ ST awg @ eSrewa
®1 F7n fadar & ot Temre & ST srga< §
a9 89 § ) zafag g u wg O aaw
Tifgy o wfewl ¥ few § € § W g
¥ fam e f5 @ fag & 95 wlg
fa-vefte wreE @1 w27 frar 9@ &Y fr WY
N FTEAT A At FT e afasi ®r geew
WX weq ¥ X A Aa@yar fed G 9w
TRTHE FY I FTH FT HATH FL AT TR
d3r v ¥ W el g1

draT A AT qgar & 4y Wy 9O, o
Y I AT FHT ITN Fak F & 1 Saw
fir T wedyacg o & gaTe Sy A" g,
afa =g Iarr W gET Fo § A Al
¥ ot stearferard & T TAY WA
F IETT & | A OF FT &, A AT G
& foar awg ¥ gwre S wmevor s e
el fa g, g O S e F gt ¥
fow ¥ 5w fFd 9 Aifgd fredy agi
g% e F AR HAET G 7O ¥ g
a3z fuw &% |

|tar ST &7 § #iT Far fv ATTETETY
S & oft ey 5 S AR e uEES
&, S gaR (e wmiay € ¥ O O
afrg g | v § S0mfme afew
AT W 9X & 1 agi 9T FMEY gatsar o
g1 o A & qrigRg aE A Qe
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@ fuway, enfrr WE W Qe T
fmay, oo @@ ¥ o dWewA g
§ &y N @ o A f o §
aTa & agt T e &1 W agra e §
# sy RN ¥ A T A, AT FLA
q fr e adven g aifed A T
FaH 91T W Wiigd Ay SEXaHa Ani
FY F faw €% | 9 FB AGEH qweny
&, sy e § Wl APy F AT AT
fyg firar & | fa o g Afaw @ § 969
wear ¥ frd g ufears § fad A §
& 7o guTT AW AGET FN AT A

JUGATEAS NI, T § T AV WA TG R —
There is an urgent need to consider some
innovative measures to help workers to
provide better education to their children.
Some special fund should be established
for this purpose and new innovative
schemes could be designed with the active
support of voluntary organisations.

My second suggestion is that social
security for workers particularly in the
unorganised sector should get our atten-
tion. A large number of workers who
are engaged in agriculture, small-scale, tiny
and self-employed sector’ remain outside
the social security network. At the same
time, it would be very harsh to expect
small farmers and small entrepreneurs to
bear the burden of providing the social
security network to their workers. The
Government should take initiative in find-
ing resources to provide comprehensive but
simple to administer social security cover
for all such workers.

My third suggestion is about improve-
ment of the ESI scheme. The Govern-
nent should improve wholesale some of
the existing services like the ESI scheme.
Inadequate medical servicés under the ESI
scheme do not need elaboration. ESI Cor-
poration should urgently consider increas-
ing their share of contribution to the State
Governments for providing medical ser-
vices to the ESI beneficiaries. The pre-
sent contribution of Rs. 345 per year per
family can hardly cover the cost of even
primary medical services. In some areas,
voluntary organisations, trusts, hospitals and
association of industries have shown
willingness to manage the medical services
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through a proper arrangement between the
ESI and the State Governments and the
Associations. I would request that such
innovative ideas should be considered
without hesitation and due support should
be extended to such efforts.

My last point relates to productivity and
training. This is one area which has to
be given due importance in the Ministry's
proposals for the current year with rapid
changes in technology and competitive en-
vironment. Qur training institutions will have
to gear themselves up to meet the new
challenges. I would suggest that wherever
possible, with the active support of the
Association of Industries, the Government
should turn our polytechnics and ITIs into

self-regulated  self-growing autonomous
bodies. Thank you.
SiiRI  S. VIDUTHALAI VIRUMBI

(Tam:l Nadu): Mr. Vice-Chairman, thank
you for having given me an opportunity
to speak on the working of the Ministry
of Labour. When our colleagues from the
Opposition side criticised the liberalisation
policy as well as globalisation policy of
the Government, Mr. Narayanasamy from
the Treasury Benches tried his best to
rebut the charges. He said that the libera-
lisation policy has been accepted by the
Government and they wanted to see that
it wus implemented because of unemploy-
ment problem prevailing in this country.
He said that for this purpose, the Govern-
meant needs more foreign investment. This
is what he has said. We think about it in
a different way. We think about it from
our own angle, in a different way, We
feel even without resorting to this type
of liberalisation or globalisation, the Gov-
ernment would have been able to find re-
sources required for starting new industries
in India. How? That is the question.
If this question is solved, the wrangling gap
between the ruling party and the opposi-
tion can be bridged.

According to one school of thought, the
black money available in India as well as
the amount deposited by the NRIs and
foreign banks amounts to Rs. 5,20,000
crores. Let the Government find out whe-
ther it is correct or not. I would like to
know from the Government: How much
they have approved for foreign investment?
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What 15 the total amount they have re-
ceived so far? 1If they go through that,
then, they can find out. . The policy pursued
by them is going to ruin the country. The
labour policy should aim at economic
growth with social justice. Is the policy
pursted by the Government in this direc-
tion? That is what we have to see. Now,
a new phrase js found in the western
madia and that is “jobless growth”. Some
two decades ago, the word “stagflation”
was coined to indicate stagnation plus in-
fiation. Like that, now we have “jobless
growth”. That is, growth will be there in
the economy, but it will not create any
job for the masses. That is jobless growth.
I fear that the Government of India is
walking in this direction.

Regarding tapping of resources, the
Government of India, in the last two and
a half year, did not try, evenfor a week's
time, to find out how to tackle it. They
did not try even for a week to tap the
resources available with Indians. As and
when they ascended the throne, they de-
cided to invite foreign people. As I men-
tioned the other day, Mahatma Gandhi
went to London to participate in the Round
Table Conference to see that the British
people then living in India were sent back
lock, stock and barrel. But now our
Prime Minister went to London to invite
the same people to come and invest money
fiere. It is an invitation to a new East
India Company.

The hon. Minister is a very good advo-
cate. But the circumstahces have forced
him to argue a bad case. That is the
only thing. If you go through the reports
of the 29th Indian Labour Conference and
the 30th Indian Labour Conference, you
will find that for industrial relations, they
had taken a decision to enact a law. But
it is kept in abeyance. We have to see
Japan. It perished in the Second World
War. But now it has become the
second richest country in the world.
Similar is the casé¢ of Germany.
In the case of Japan, it is a poor country
in terms of material. wealth of raw mate-
rial, But it is the second richest country
in the world. How was it possible? They
were able to harmonise their human re-
sources properly. There, we Indians failed
miserably in the last four decades.
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Sir, during the month of November,
1991, the month of Fune, 1992 and the
month of September, 1993, the workers
went on a strike and expressed their anger
with this Government. They had announ-
ced a Bharat Bandh. I thought the eyes
of the Government would be opened by
the strikes, But, no.

The labour policy should consist of job
security, Job security and the health of
industry are inseparable. As regards legal
benefits, the status quo ante should be
maintained. In new  areas, they must
achieve further., Welfare of the wards
should be taken into account. In these
areas, how much have we developed and
how much have we maintained what we
had? In respect of bonded labour, out of
the people the Government has identified,
for more than 10,000 people, no rchabi-
litation work has reached them. Even to
people whom they want to help, the Gov:
ernment js giivng only Rs. 6,250. (Time
bell rings). Sir, I have just begun my
speech.

THE VICE-CHAIRMAN (SHR1I MD.
SALIM): You have to conclude now.

SHRI S. VIDUTHALAI VIRUMBEI :
They are giving Rs. 6,250 to bonded
labour. Do you think they can do any-
thing substantial with that? It is pot
enough even as an advance for starting a
petty shop. How do you think they can
be rehabilitated with this paltry sum? You

are doing something. to say to
the world that you are doing some-
thing. That is all. It is not substantial.

The Labour Welfare Fund was created by
collecting cess on production, consump-
tion and export to extend the medical faci-
lities, supply drinking water and provide
cducation for their wards and housing to
the labourers employed in some mines,
beedi industry and cine production. But
since 1990, no change has been effected in
the rate of cess even though inflation has
taken place considerably during the Iast
three years. I feel that the Government
is not sincerely devoted to alleviating the

sufferings of the workers emploved in these
areas.

Sir, for the rural workers, one scheme
called the Honorary Rural Organisers

~r

[
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Scheme was started to impart knowledge
to rural workers about laws enacted for
their-welfare. But it was abolished in the
Seventh Plan period without giving any
reasons. It clearly shows that the Gov-
ernment is not willing to keep the agri-
cultural and other rural workers well in-
formed about their rights. Once they
know about their rights, they may try to
achieve them. Therefore, the people who
have oppressed the rural workers, might
have been approached and won over in
this affair.

The pension scheme should be treated
as a third benefit and it should mot be in
lieu of what they are already getting. It
should be a separate benefit.

Since 1969, the Minisiry of Labour is
entitled to screen the proposals for filing
appeals by the Central public sector under-
takings against the awards of Labour
Courts or Tribunals. By utilising this
right, the Labour Ministry refused per-
mission in fourteen cases. But the rea-
sons attributed to such decisions were
not informed to the Parliament. Had the
Labour Minister submitted the reasons by
way of a suo motu statement, then  the
Members would have an opportunity to
find out the real reasons for the dispute.

Sir, participation of workers in the
management is a fundamental concept to
develop the industrial relations in a pro-
per manner. The national seminar, the
regional seminars, the conference of State
Labour Ministers, and the Indian Labour
Conference, all these were held during
1990. The Bill provides for the real
participation of workers in the management
at shop floor level, establishment level
and at the Board of Management level in
industrial establishment and was introduced
in this august House but proper action has
not been taken to pass the Bill. Why has
it been kept in abeyance?

Regarding the NRF, I would like to say
that the Expenditure Committee of the
NRF recommended allocation of at least
Rs. 50 crores for re-training. The deci-
sion was taken in the meeting held on
9-9.93. But from the Performance Re-
port I found that only Rs. 15 crores was
allocated for re-training under the account

11—9 RSS/ND/35
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Nos. head 2230, 3601 and 3602. The deci-
sion of the Expenditure Committee was
flouted by the Labour Department.

Then I want to emphasise that the re-
cognition norms for labour unions should
be changed. In India, there are so many
regional parties. As far as Indian labour
union activities are concerned, they are
inter-linked with the political parties. The
members of one regional party are to be
members of one or the other trade union.
They have to be the members of another
labour union on an all India basis. There-
fore, the Government should try to change
the norms to see that real representation
is given to various labour unions in the
Central as recognised labour union.

Regarding the abolition of bonus ceiling,
I would like to say that they have put in
some ceiling. This should be abolished
once and for all.

The Government had agreed to set up
the Second National Commission on
Labour. But it has not been dome. I
would request the hon. Minister to do it.

Then in the Vth Pay Commission, the
workers representatives should also be in-
cluded. Then there is a move to propose
changes in the Industrial Disputes Act for
easy implementation of the Exit policy.
The capitalists in this country are trying
their best and lobbying with the Govern-
ment to see that sections 25 (N) and 25
(0) are removed from the Act, The Com-
mittee on Industrial Sickness and Corporate
Structuring wants to do this. I request
the Government not to succumb to the
pressure exerted by the capitalists in this
country. A National Wage Policy should
be formulated in order to narrow down
the wide gap in the wages. In foreign
countries, if ten per cent wnemployment
is there, it is considered a national crisis.
In foreign countries, if there is ten per cent
of unemployment, they say it is a national
crisis. But here the position is totally
different. In the Eighth Five Year Plan
. ... (interruption). . ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Please conclude. You cannot
mention new points,
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SHRI S. VIDUTHALAI VIRUMBI :
I will conclude after making this point.
As per the Eighth Five Year Plan, “Dur-
ing the past two decades employment has
grown at a rate of 2.2 per cent per annim
but due to the faster increase of labour
force at about 2.5 per cent the backlog of
unemployment has been rising. It is con-
sidered necessary and reasonable to set the
goal of employment for all for achievement
in a time-span of ten years. The assess-
ment of presznt backlog of unemployment
and the likely addition of the labour
force suggests that this goal requires ge-
neration of an additional ten million em-
ployment opportunities per Yyear on an
average”.

What has the Government done to
achieve this? The hon. Minister may re-
ply to it. Sir, I can tell you what the
Minister has said—*“It is a matter of great
concern that despite possessing a vast re-
servoir of skilled and dedicated Jlabour
force, our productivity is amongst the low-
est in the world. This situation requires
prompt temedial action. All elements of
the product processes should play their
part fully and sincerely, and all obstacles
to ach’'eve this end should be removed”.
This is the opinion of the hon. Minister
who addressed the General Council meet-
ing as found in the minutes of the Gene-
ral Council. Ten million jobs means one
crore jobs per year. What is the policy
that the Government is having in this re-
gard? What is the proposal that the Gov-
ernment is having to provide ten million
jobs? The Government should make it
clear. Apart from this, Sir, the Party to
which I be'ong feels that eight hours of
work should be reduced to six hours. That
is our policy which was declared by
Dr. Kalaignar the Chief Minister of Tamil
Nadu. Now the burden put on the work-
er’s shoulder by the Tamil Nadu Govern-
ment is much more. Sir, T want to bring
to the notice of the hon. Minister the
fact that the labour policy has changed in
Tamil Nadu. I want to particularly men-
tion that instead of industry-wise, the Gov-
ernment of Tamil Nadu is insisting on the
labour unions to settle the dispute unit-
wise. It will create problems. A labour
union leader cannot go to every unit,
every establishment. He cannot go and talk
toeach and everyone, including managing
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director to seftle the issue, This particular
deviation from the regular policy has
actually been adopted by the Government
of Tamil Nadu.

Next, Sir, is...

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : No new point. You have already
consumed double the time allotted to you.

SHRI S. VIDUTHALAI VIRUMBI :
This is the last point, Sir. The members
of the Indian Chambers of Commerce
came to Tamil Nadu to identify the areas
where they can invest their money, where
the infrastruc'ural facilities are available,
The Committee has gone to Tamil Nadu to
see how much amount they can invest to
develop the industries of Tamil Nadu.
But unfortunately the Chief Minister of
Tamil Nadu has not given audience to the
Committee which came from the Indian
Chambers of Commerce. It is a very
futile decision, This is the situation in
Tamil Nadu, Sir, the people who gave
their land to set up the industry, the power
plant in Neyveli and Kalpakkam, were
first assured that they would be given a
chance for job but they were left in the
lurch. I request the hon. Minister to have
correspondence with the officers concern-
ed in Tamil Nadu and insist them that the
people who lost their land, who are on
the roads, should be provided some jobs
in the establishment for which they have
given the land.

With these words, I conclude.
you, Mr. Vice-Chairman,

Thank

N ww sww Al (IEaEW )
A IrENTA Wft, S Afuw § wag
TP agm s i &1 wiwa
# aga & wrsfw g & 1 gar 3w A
T &, AfeT 2w & A agw AT & ek
agr 9T 55 Nhwa ¥ aftE sy a0
F W F AT @ ¥ g Avax & A
e oF ¥ 3w A § wfws o 97 SAfne
i ¥ Far o & ot 70F ¥ wra A
q o9 Fawm oW sifET w1 waEr oAk
KT Wed a7 §95 & FF 9 = ney § gy
afeiz e wr <ot =@ foay wmr .y § oed
T, i Tg g & owmep fawm &
aR RfF& g ¥ W wihw depfa

«r
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wgon A 4, o & b ofed wa™r sy o
¥e@ a & "7 owar f B warew
w1 sfges wx sT ot ¥

gaR A ¥ o sfaarr & A owd agn
§ waur frg o st gon & fag,
wwrer faadifcfe & fou o SO w@ a9 &
waear 7 T 5w W § aide A ol
gX0, F91 &1 AT TEY FET GO, TAT FTY
% fau gumr Jg9 faae, Fed wfgemd
+ afrmfon § 1 SO w3 aga ¥ wEA W
ar & AfFT o7 Tl ® Fue Ay
aF qEY B @ & AT 9y T FaA  swfoel
Fr g fort § afes IR q¥aw o aga
Srer =aver € 1 gATe Rw W o d@fage ww-
g g, @S wagk & wF Wl w auew B
5T AGY § | 9 wEafed fa & W § IR
afitg eEr ST T W X gher @
a8 faq agg wmer fasdad o @
¥ | ST TEE qe W AW s € ) e
F ww ¥ g9 4 gm gt sawm §, e
FEHTE Y A T a8 agr wrar & G Tor 1€
T g faw fF avl W e O '
fF qg FIT@ § WIF TF T F W |
AR A TG WA F T=AI B, 8 Y ¥ FAI
Y, 12 A F F=41 T T F HFTO w0
gt ¥ SHT WTH FAT g3aT & ot QY
TR 9 S W ST e 3, fred
fr gar arEr Saw faega T dk gt
s icUc

Fqreasy S, 12 X, 14 A F To9)
% fag gwk dfgEE ¥ AU 9 fr 14
I T W AT F AGF q41 D) fqew A
sftary fren Sweew Fog Wl o dfs
gk 3w § a0« & o ao9t & wrar-faar &6y
AALUTW F=41 A FT FAO qzar £ | §F @w-
T AT wTA g, 4 g frwng o
e & daw @rar @ 5 R W AR
Y st M9 L e ¥ ww ¥ owW
W AR T4 § IAwr aifera dat § F
T FEW IE | AR AF SO NIW ¥ T-
AR & 78 s sk faaiRr & swm
F FTeE § | BR-91R ars-e, TW-IW une
& To% I A FW FW £ | qW ugi a%
eI 9 § wmn ofY, agw agt @ amg §
= q0F ¥ fgarendr ¥ foaraer aady §,
fearaend &Y Sy aer §, AT agh v BR-
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O awif ¥ ww forar wmen § 0 wopr o
wad qy § AT I@ w WY W
fawr o o ¥ @ ot e T T 0 &
i fE g W A W g, WX g s
¥ WA A0hEe

a¥ warw ag Gu gt §, & AW 9ue
o &, fr dfe 2w § adelr § e W
W § T 9UR gma AEL T GHT |
i, wrE & wigg ) 3@ s
war & | ofaT N ¥ F ey wrw fatar
§ o foar € 91w | Y T TR @R
*1 &, 39 aww 3 aard et 4% w3 9w,
ufz ag =y & & § @ @i

agg, & oUW W amwfEd W
argat § fs g 3w W ux @ @€ wen
? sgr JAW W, oY fmfe s § w6
AR N § @ 4 ol
o falegr s &, w0 AW E TR0
sifis ug arsifeq § Y wvY & ARy ww fe,
fox &= Wy o =@ &y aft w4 fcow
gt A &% T ar SN g au A Ty 6
sve A, B afagfa A & o agt
a% qi s qvan ¢, w wag § wiad A
gk wdr o ¥ wfafafw dew o frer 9@
% ¥R 9wz I Fo Qar wErew W fan
a1 ¢ f5 ww o &, s =9 & g
fafios o & fag wxer sfEaar ¥ fEx
T @ &) & § ww 9w 5 oo feafa
1 YA ¥ fAU TR ST ;T FIH FY
ar @ § A frre after & ;= s W
oy wrf srfafas g w1 § swar A ?

fox, wgea, & s amsfag s 9w,
oifeew o, 1961 ¥ 3T | Sar f5 @iy
am oWy € fF ag oifew o, 1961 ¥
AT 91 W gafag a7y o 5 < SFiaa dw
¥ qgF< Anr faad §, g7 fewltar diseT &l
ar feree 38T g, 379 2fm & a, Sfes
JFHT W WS P § | HOA ag ST O
fod g miwanraaiar af g s
1961 ¥ gifew e #41 q°vr @y 91 7

The Apprentice Act, 1961 was passed

with the following objectives:

“(1) To regulate the programme of
training for apprentices in the industry
%0 as to conform to the prescsribed
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syllabi, period of training, etc., as laid
down by the Central Apprenticeship
Council; and

- (2) To utilise fully the facilities available
for imparting practical training with a
view to meeting the requirements of
skilled workers in the industries.”

1 fort wvaeret A1 06 sl o IR
#Y qft ¥ faq s T T an, g
ar g @v8 g, Sfew ¥ dqia gmR oiifes
R ST Y § AT Ww Etar § ook oww
gag ¥ oft goeTe 1 &7 T varaw w5 fagy
& ¥ =g T oswign o

Frad g, fraar o & eqd wrelsg
T FTEAT &, A% & qOIAT FAAT F gaAq
# | Nt g afkw 8, I dE9 ¥ q@hR
T H{R ¥ oF FoEw FHaT 3T AT AT
X gay STy deglaal W et B &, A
aga ¥ gurET vaEi ¥ @@y § o swA fge
& A qurgw wEaT FoAT @R § S Wy
R @1 g 767 agt feur war 1 gatag § av-
T ¥ FTQT TEAr g § AT Helr N q
frags ar wigar § fF W 9§ siar Ia@v
& dr 1@ @99 ¥ g&T FY 07 FUT 7 I
w1

Fax, fog a9q AwAT w2 Y gWwR €,
ar w§ 1990 ¥ “F=g wichidwy 5 Aw-
¥ & ddg § wsy wwr § up fadgs TGy
B s a1 o1 9y fadws wwge &, aw W@
gar & & s g § fr oswifae g
%! g9 gag ¥ 7y Al § ! |l ¥ s
& 3@ T ¥ 5 wdg & wagdd & wwiard
g arfgy, & wud dey § g g W
a1 §ifg & 7 @I ux fadas wsq aar § T%-
9 g & afaq g9r gar § aY S9F day
¥ goar 19 oAy Ay w6 ST agits @ o
Aagd @1 fgg g

sfew &7 ¥ & ag faa< son sgm 5 o
gifew g g, «ifer g T anfae afcamr
T & 7P ATTHT T @I & 1976 FT— gifer
e fawn @ifaaT @ — 1976, afew
F§ 1T 5T A FEerd {90 G vy
A 993 Y frdy fag &, Sa¥ wargrw ¥ @Y
faarg aer frar § fr g Tifes dm< & =
gfime &, ag R & wee ) § A S
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-un o vl v d@dg f Sy g1 ¥ afowne
Tff weomr §, O § oo Frda we wEm
fs o gm @dw § 1§ wowgew @ @1 0
ferra e At @A ¥ o & @Y FEA
AT JEE I F oFE F )

uF sfaw aq § e whaw am W@
FIT I qT § FEAT AVEA § | T THAT GAR
1987 # frasa fear sar ar ok Toa qard,
1991 & aThT & g Fotd ar w§ oz #&
ar wMY Ia fon @ R aia-whe o
300 dwgfmat @ Wk 97 ad degfaml
T gk Thww FU OF & oAt
1991 ¥ st 9% qry fide @t w§ § &R
A S §8 wegfaat §, o @ wwe
& fr gl =7 fga rar, war iy st wfwei
F qmd; g SR, Ot Fw @y e ag
& oY XwHa A Wi €@ Y93 Y, WY
d9g ¥ w9 wH A Fiwg 6@ oA A
fadi =Y sg gmay & f S el @, S
#T IR T &l A T ¥ 79 17
arwar o feauds 99 &, @feg 931 8, T8
qureE & g |

W g F @9 § o gwaw [ g
fs sy w@ gwa faar ,

SHRI S. MADHAVAN (Tamil Nadu):
Mr. Vice-Chairaman, Sir, I would request
the Government to review the working of
the Emigration Act. The object of this
Act is to protect the interests of workers
going abroad. The hon. Minister has as-
sured a number of times on the floor of
the House that he would take some action.
But the Act has become outmoded. Now,
lakhs of people are going abroad. The
trouble arises in foreign countries, not in
India. The Minister of Labour should co-
ordinate with the Minister of External
Affairs. 1 hope the Labour Minister
would visit certain countries where thou-
sands of Indians are working. The other
aspect of this Act is that—I also brought
it to be notice of the Minister—this Act
requires Emigration clearance for all the
citizens ot India, except certain categories.
It is illegal. 1 don’t think the Act em-
powers the Labour Deartment to notify
such a notification at all. Section 22 of
the Att says, “Only Emigrants requires
clearance under this Act.”

a4
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Emigrants have been defined under the
Act as those people who want to go
abroad for working under labour agree-
ment. And these people alone have to go
to the Protector of Emigrants. But what
is happening now? Take, for example,
the case of Tamil Nadu. A lot of people
of my State are living in foreign coun-
tries,

The family members of
have to wait in long queues before the
Protector of Emigrants for getting their
Emigration clearance. There is also a lot
of corruption and youngsters, particularly,
are facing a lot of problems with this
system. I think that the Minister must
intervene in this matter. The Act has
empowered the Protector of Emigrants
to have control over all citizens of India.
1 even cited an instance in one of my
letters to the Minister. This was about an
old mother who wanted to leave for Singa-
pore to attend to her daughter who was
in the family way after a gap of about 10
years. And she had to appear before the
Protector of Emigrants several times and
she got into many difficulties. She could
get the clearance only after my interven-
tion. I do not know why the Minister is
not able to solve this problem. The
Minister wrote to me, “No, I have given
clearance for 17 exempted categorigs”.
But the Minister is not able to say catego-
rically that only those citizens sceking
employment abroad will have to get this
clearance; otherwise, all passports will
be stamped, ‘Emigration Clearance Requir-
ed’. The Minister must take this aspect
into account. So, the relatives of the
people working abroad must not be made
to go before the Protector of Emigrants
for clearance. This is very important
especially in the Southern States,

Then, as regards your Exit Policy, the
name itself is threatening the labour force
in our country. People think that you are
introducing this Policy under the pressure
of multinationals, Does it mean that you
are going to amend the Labour Laws giy-
ing powers to employers to ‘hire and fire’
as and when they like? The Labour
Minister also very nicely says that he will
consider amending the labour laws. But
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nobogly knows what exactly he is going to
do. The multmauonals especiaily, the
Japanense firms, have clearly stated that
unless the labour laws were amended in
such a way as to give them power to
throw the employees out of job and close
down the factories whenever they wished,
they would not think of making ~invest-
ments in India. The multinationals have
gone with such a proposal before the
Finance Ministry and I think the Finance
Ministry, in turn, is putting pressure on
the Labour Ministry. I fear that the
Labour Minister is going to yield to that
demand. Why do they want this clause
to be incorporated? There is already a
provision for closure of a unit. We have
the Voluntary Retirement Scheme. They
can obtain permission from the courts,
Then why is it that the miultinationals are
keen on getting the laws amended? The
strategy that they are adopting will only
give rise to more problems for the em-
ployces.

Then, as regards BIFR, it always invol-
ves a lot of delay in the process of revi-
val of the closed sick industries. I feel
that the Labour Minister must have the.
final say and he must ascertain the
views of the labourers before the BIFR
proceeds to act. The BIFR takes a lot
of times in settling the issue. It is mainly
because the Board has no right to give
directions to the financial institutions and
the Government Departments for imple-
menting their suggestions. Sometimes, the
BIFR may require financial support for the
revival of a sick unit but the financial
institutions may not give them the money.
So, even though this proposal may be of
benefit to the labour force, yet it may not
work. This lacuna has to be looked into
and the Labour Minister must intervene
in this matter as well.

Thank you.

THE VICE-CHAIRMAN (SHRI MD.
SALIM). : Shri Gurudas Das- Gupta ...
(Interruptions)

SHRI M. A. BABY: Sir, my hon. col-
league. has referred to the plight of im-
migrant labourers: . We know -that magy
Ministers, take justifiable - foreign - jaunts

and,on afew ocqauens.no;naoeumly
%0, .
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Most of the South Indians, especially, ment is going to legislate on the rights

in Saudi Arabia are facing very many
difficulties, very serious difficulties. I very
strongly agree with the hon. Member that
the Minister should, after the Session,
make a review of the matter so that the
feeling of the South Indians could be
assured. This is what I would like to
submit, through vou, to the hon. Minister.

SHRI GURUDAS DAS GUPTA (West
Bengal) : Sir, I am afraid that we are not
discussing labour. We are discussing the
anti-labour aspect of the Government’s
policy. After all, the country has been
doling out concessions to everybody: to
the trade, industry, muiltinationals, foreig-
ners and Indians. At the same time, the
working class of the country who are on
jobs or who are without any job, are
sought to be marginalised by the Govern-
ment’s policy. Therefore, it is this aspect
of the labour policy which comes up for
discussion, which has been put into the
focus of the national scemario. We agree
that the economy has to be reformed but
the reform should not be very harsh. We
agree that the industry has to be moder-
mised. But the point is: Should the work-
ing class be called upon to bear the entire
brunt of this process of change? The
question that crops up very prominently
is : Can the Government carry out its
programme of economic reform with its
completely disgruntled labour force which
has a sense of growing frustration and
harassment? Let me, at the very outset,
put on record the nation’s strong disappro-
val of the labour policy or the policy that
is being pursued by the Government with
regard to the labour in the country.
At the fag end of the discussion, let me
concentrate on some of the fundamentals.
Will the Minister tell the country that it
is possible to improve the productivity of
labour and it is possible to augment the
production of the country in a situation
where the country is going through pro-
duction recession, if we don’t extend the
umbrella of social security to the largest
segment of the Indian labour force, may
be 90% of it?

Mr. Vice-Chairman, Sir, years have pas-
sed, decades have gone by. Ministers have
gone and new Ministers have taken their
places. All they have been pronouncing
in this august House is that the Govemn-

and privileges of the unorganised labour
force in the country which is notoriously
known for underpayment of wages, which
is notoriously known for the infringement
upon the rights of the workers and which
is notoriously known for the abnormally
worsening conditions of labour. But noth-
ing has been carried out. The National
Commission for Rural Labour recom-
mended and that recommendation was
placed before the hon. Prime Minister.
When he assumed his office, there was a
categorical assurance that the Govern-
ment would come to a conclusion within
two months. Now, two years have passed.
The tragedy of the situation is that profit
has become fundamental in the economic
decision-making of the Government and
the concept of ‘Welfare State’ is being
forgotten totally. If we look at the
characteristics of the Indian labour situa-
tion, firstly there is a massive displacement
of labour in all the spheres. Secondly,
there is a growing sense of job insecurity
and declining conditions of the labour in
the country. Third, Sir, is the galloping
rise in the volume of unemployment and
under-employment which at the moment
is in the region of 300 million in the
country.

Sir, another important characteristic of
the Indian situation is the rising trend of
corporate crime. Sir, whether you look
at jute or you look at textiles or you look
at other important segments of the Indian
industry, the crime being committed by
the corporate sector is on the rise—delin-
quent transfer of ownership, benami trans-
fer, suspension of production, transfer of
capital and ultimately under the garb of
sickness downright closing down of indus-
try. And as a result, in the country today
nearly 3,00,000 private sector units are
closed. And you can imagine how many
millions have been thrown out of job. On
the other hand, there is complete anarchy
in the public sector, particularly in those
public sector industries which the Govern-
ment has stigmatised as the so-called sick
units. Till yesterday, it was the method
of the private sector to close down without
declaring the closure. Now look at the
jute industry of West Benal, the National
Jute Manufacturing Corporation. Produc-
tion has been stopped or suspended. And
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there has been no formal notice whether
there is a lockout or a closure or suspen-
sion of production. Look at the National
Textile Corporation mills in Kanpur. The
workers are not paid wages. Look at the
textile mills of Maharashtra, which means
the Government is following in the foot-
steps of the private sector to marginalise
the labour force, to suspend production
and to ensure carefully that the public
sector is gradually dismantled in the coun-
try. May I ask the hon. Labour Minister
one thing? Does he believe that the
policy or principle of social justice can be
initiated, even by steps, if he seeks to
dismantle the public sector and he depends
entirely on the private sector?

Sir, look at the atrocity committed on
the Indian working class. Just within a
span of one year, one lakh workers have
been thrown out of job in public sector
alone. Under the so-called scheme of
voluntary retirement, which had been invo-
luntary retrenchment, one lakh workers
have lost jobs only in the public sector.
Sir, look at the graph that depicts the ris-
ing tempo of lockouts, mandays lost due
to lockouts, and the volume of lay-off. In
1990, Sir, 64,000 workers were laid off.
In 1991, 71,000 workers were laid off.
In 1992, more than one lakh workers had
been laid off. In 1990, 13.45 million
mandays were lost due to lockouts. In
1991, 14 million mandays were lost due to
lockouts. In 1992, 15.13 million mandays
were lost due to lockouts. Sir, this is the
tragedy, this is the level of atrocity now
being committted on the Indian working
class, whether in the corporate sector or
in the public sector. Therefore, the point
is: Will the hon. Labour Minister take
steps to protect the rights of the Indian
working class? This is one s‘de. On the
other side, we have the double digit infla-
tion. And as a result of the double-digit
inflation, despite the optimism of our
Finance Minister, the price spiral has
reached 10.54 per cent rise. As a result,
there is a constant erosion in the real
wage of the Indian working class.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You have to conclude now.

SHRI GURUDAS DAS GUPTA: I am
roncluding, Sir.
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Sir. this is the country where the invest-
ment on social security is the lowest.
This is the country where the growth rate
of national development is low, and still
lower is the job potential. Therefore,
this is the situation under which we are
left to discuss the conditions of the Indian
labour. -

Finally, Sir, may I put my points strai-
ght to the Labour Minister? May I ask
him to kindly respond whether he is in a
position to stop anarchy in the public
sector, whether he is going to take steps
to ensure that Budgetary allocations will
mot be suspended with regard to those
public sectors whose cases are still left
peading? There are innumerable exam-
ples where Dr. Manmohan Singh has been
totally ingenerous. While has been
generous to the foreign multinationals, he
has withdrawn the life-saving finances to
those public sectors which are under review
with the BIFR. Incidentally, the BIFR
had under its consideration 111 cases of
the public sector and till date, they have
recommended revival only in two cases.
I would like the hon. Labour Minister to
tell us if the mechanism of BIFR has been
st up to give a death certificate to the
public sectors before the patient has actual-
ly expired. Sir, I would like the hon.
Labour Minister to tell us as to what steps
he would like to take protect the jobs
of the Indian working class whether in
the private sector or in the public sector.
I would like the hon. Labour Minister to
tell us as to how he is going to prevail
upon the current trend of development
so that creation of additional job opportu-
nities is augmented a little more than in-
crease in the volume of population. Sir,
I should like him to prevail upon the
Indian Government to stop indiscrimi-
nate use of high-rise capital intensive
labour-displacing technology in the coun-
try. India does not need indiscriminate
use of high technology. What we need
is appropriate technology, appropriate and
consistent with the national interests.
Therefore, the point is, our labour policy
needs to be recast and the labour policy
can only be recast if the economic policy
is recast. I would like the Government
and the hon. Minister of Labour to con-
sider if the Indian situation can be alter-
ed. Indian working class needs to be
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protected from the clutches of delinquency.
Indian working class needs to be protect-
ed from the rising wave of displacement.
Indian working class needs to be protect-
ed from the criminals who have been
cheating the jute industry. I expect the
hon. Minister of Labour to express his
solidarity with the Government of West
Bengal because it is the Governmenat of
West Bepgal for the first time which has
come out heavily on the provident fund
defaulters and, as a result, there is an
attempt on the part of big industry of the
country to blackmail the Government of
West Bengal. Only yesterday, there was
a categorical statement that if Mr. Bajoria
is not set free, then there is going to be
withdrawal of capital from Calcutta. 1
would like to know, for whom does he
stand? For whom does the Government
of Indja stand? For whom does Comrade
Jyoti Basu stand in indiscriminate arrest
of all those who have been defaulting?
Only yesterday in the night at 8 o'clock,
I had a categorical discussion with Com-
rade Jyoti Basu, contrary to what Anand
Bazar bas been saying. He has categori-
cally told me that law will have its own
course in West Bengal and there is not
going to be any let up. I would like to
know, when West Bengal Government is
sought to be . ... (Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRI AJIT
KUMAR PANIJA): There is a news in
the Anand Bazar Patrika. .(Interruptions).

SHRI GURUDAS DAS GUPTA : He has
categorically contradicted in a number of
newspapers. Anand Bazar Patrika has
scrupulously avoided contacting Comrade
Jyoti Basuu A number of newspapers,
including The Statesman, contacted him,
not only myself, and there has been a
categorical statement. 1 would like the
hon. Minister of Coal to be a little soft
to the State to which he belongs and to
have a little solidarity with the people and
the Government of West Bengal ....

Who are most courageously fighting
against the defaulters than any other
State Government in the country. There-
fore, 1 do expect the Labour Minister to
express solidarity with the West Bengal
Government and tell the country categori-
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cally that this attempt at blackmailing
would not be tolerated. Lastly, Sir,....

SHRI AJIT KUMAR PANJA : Sir, since
my name has been taken by the hon.
Member. . ..

THE VICE-CHAIRMAN (SHRI MD.
SALIM): You interrupted him.

SHRI AJIT KUMAR PANJA : Shri Das

Gupta has taken my name. He said
that since I belong to West Bengal, I
should express my solidarity, Sir, three

things are required. First, much has been
the default in respect of provident fund in
West Bengal and for how long? Secondly
who are those persons? Let that list be
disclosed in the House. Then, thirdly
why, so long, action has not been taken?
In some cases, they are pending for the
last fifieen-twenty years. There was not
a single action taken. 1 can say with res-
poasibility in the House. Please ask the
hon'ble Member to disclose the list here.
No step has been taken by the West
Bengal Government.

SHRI GURUDAS DAS GUPTA: The
hon, Minister of Labour would Kkindly
confirm. I am the Chairman of the Sub-
Committee appointed by the Consultative
Committee of the Labour Ministry to look
inio the problem of default. With your
kind permission, let me share with this
hon. House that the provident fund default
in West Bengal is, of course, the highest.
But the default in West Bengal had been
the highest because the jute industry was
defaulting. It was because the National
Textile Corporation, which is under the
Government, had been defaulting. It was
because the National Jute Manufacturing
Corporation, which is under the Commerce
Ministry of the Government of India, had
been defaulting. It was because a large
aumber of engineering concerns, which
are under the Ministry of Industry of the
Government of India, have been default-
ing. This is the reason for the provident

fund default in West Bengal being the
highest.
I would like to point out here that

persistent efforts have been made by the
Government of West Bengal, in co-opera-
tion with the Union Ministry of Labour
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and the Directorate of the Provident Fund
Organisation, to arrest people. Eighty-

nine people were arrested. Between 1986
and 1990, 89 people were arrested. Not
only people have been arrested, but people
have also been sent to jail.

Sir, during the last one week, people
have been arrested one after another. It
is because of the long pendency of cases
in the High Court that these people could
not be sent to jail for a long time.
It is becanse of lavish and very generous
bailing out of people and it is because of
the easy instalments that were given to
the people who had defaulted that the
law could not take its course.

Now, under the Minsitry of Labour, a
draft legislation is being prepared to plug
the loopholes in the statute book so that,
in future, people like Bajoria do not take
reiuge in the Bell View Nursing Home
and are sent to jail. Steps
taken to plug the loopholes in the statute
book. Therefore, I request the Govern-
ment of India, particularly, the Ministry
of Labour, to stand solidly behind the
West Bengal Government in the fight
against these defaulters and criminals who
are blackmailing the Government of West
Bengal. I hope the Labour Minister would
come out with a statement openly, in sup-
port of the Government of West Bengal
which is taking all steps to ensure that
the default is liquidated and the criminals
are sent to jail.

THE VICE-CHAIRMAN (SHRI MD.
SALIM) : Shri Janardhan Yadav. (Inter-
ruptions).

SHRI GURUDAS DAS GUPTA: Sir,
just one point. Incidentally, it is on the
basis of the list that was given by the
Provident Fund Organisation and the Sub-
Committee of the Labour Consultative
Committee that the arrests are bing made
in West Bengal.

N wAadn avem  (fagre) o gweeTeTe
e, AVt madty gaw S AW )@ &, Sife-
o & O} ¥, gwgw § 4@z & @9 sgn
qgar R fr qa¥ stfew arar Y ama ¥
g1 agt 92 32 30T 87 m& wyAr yfeew
v ¥ B o 50 0w 68 w1 wumy AR
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e ¥ {1 wwd wfaw dfedz g O agEh
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ATRAT JRT H @Y 3 {or, I aherrrfer
IR N AT § 97 57 oy § &feq |
wie d2 Wy o1 qfedw A<t @ WY
awmEr g, o fawre o srdard ad o
oy, 3 g@Waraw &

yoavTeReT Wgiew, § @dwww Hdv o T
SR I AT F arAT g § gt & Frwior
¥ T € gro g | awnfen worgk @i A
FAY S wewr Arver AR 9y oy §
FA9F0% 10 T guw Afww ¥ A
FIF AT AT GI7 FA g, A AT gy
ag wwg & & g &, wwiE W g &, v
# srare it 8, AT § agr g ¢ @R sw
¥ & we wTar g AT Gar X avenw e ¥
Favy ¥ yT oar §, T8 F v H 7T Srav
¢ qafs g % A T8 FT JARH Far § |
FuF Awgd ¥ fag avfi o w8 o sfafmm
#gT &1 &, S gaaw Aol #1 W & g
Tg W 3@ K 0 gl § ) HIE A 5T W A
gl A o Wl €, 1992-93 § ww afufy
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g w1 are v 5fv fom wegd e o &
oY frwtor § &t gu worgT § AT ¥ W@ @,
Thq @, a1 AW Y TR goir ! m o ooy
qE g SF wnher afas @ o
THET ¥ AT AT TP TOY § | asiiard
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w93 50 $q & ) U & g 16 T 50 &%
£ 0w & 0 F W 20 §19 50 & AW-
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a9 qAEy W v wfg | W aF X9
gz #r§ fa=re adf frar amr | ma §f @
ganfon da ¥ e =faw aga afas den
¥ ¥ 1950 ¥ AT Wieg ¥ ®iqw™ I W@
st awre fem ar f5 14 a0 &
IH & g1 Wy wfwara fren frefy, dfeam
F @19 fFe g9 amare saEe § o
%, %@ ar WY & =y w5y o &Y q@Tn g
g ! 1948 ¥ mmmmT 11 TR ww Shmd
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wifas T 7 | 97 o W@ wgar wiw
T FrESfedt w18 T dY g T w7 Ay
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agh, adEr il o fal & W a3
wafae o3 2w =€ Xfas difa Fr wiwre
fu € 9t 33 Hify 99m & fawre % fag, S
¥ & gu st s § wAw fawm ¥ fag
FETEr g1y, AfEn TEr v &1 anfas sIra-
I FUTEN @I E | OF a7 FTTF IEhHor
e 7 fon wr wrE, el T wm WA
wred 9T fa, faas) oo 9 1 9@
% AN ag &g W aFr ey Fafaal
71 fergerm § aiF frgenT &1 $5q9% &
@ § | 9w arfuw gfte & @A R S
3 weares Emr | gmd anfaF Afa oFt i
sifge St W F SERF ¥ | FW A
Fegal FT W} § R wmEw AR
farg st ga% o T R § fr anfas S 7 g
g faw® fear & 1 g 9w sifew fasm
g adi T @ faww g, freal
N FF gF TUWAT TGl Jedr §d@ ¥
@i gu wWagdl ¥0 wROwar W At agn |
wwfau feami &1 @ glaar «& @ st @
& | Egw weg) MG FW F are N A
gl A Awgz aia § 6 W T wgar & | Agt
d9qd ®W gar § | it SamafEat &
W glren 0, faamt 21 9 giaar 0, sTm-
uf &t e w sme gl fadel ot s@m
¥ & ge wegd T gl eeh, &6t § w9
gt Wzl = glEgr faerl 0 A0 @Y
SELIIEFIRECIIR I SN C B S 0
gfqen 7gt {A3e0, o=t 9 W AG Ee0
& 9T €eE & M 1 WK AT R
dz & @ & zafug Al § afeds s
& aravEar § | gW See fafrex § ameg
4 fir ang dfae Fod & w7 ¥ 57 gl
He1, d@x fufrex ok emmiw fufree @
A= fafre oF x ¥ v & anfer frea
¥ amam §

wiovg fafer oF am sz Q@
g vurgfy g A wg @ § eix
Fax fafres @0 @ owg ) §
A w7 e fafred ¥ AR g g o aw
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w1 famra # @rmr 7 agh &Y o € 9t ¥ e
I FT, OF 8 Bl ¥ 1R w0 arer AT
N W A8 § 1 = fafaee oy w5 ?
77 o7 F9T F fgg A @ & 7 v §0-
TS a8 Wr 8 1 A R fufhree sawr &
frdiem 3% ? =g At (e ad s a
o 3w ¥ 4 0T @ Jerart v § )
35 FAT W TOET "Wr F 1Y gy sgd
FTRE ™AW H 48 IO A fremy
gar 7@ 3w S wdr & wiw @
T* fg FW S o HIETE 1 =W
W F TAT |0 FY, A9E BT AL F g
gl ar s g, S Sa F worgel &1 &
av gu wfufmel & ¥ feaar a9 agar awr
& o MY o g e w w7 91 39
AT WEI TEAT TFA &, AGHT =7 3w F Wy gfe-
w7 &, wifgarar §—ag ux free § | qaifs
A% fog 3w ¥ ;T ded/3fm & g6 d
Y gy € 1| I A O W ¥ A
Wz § ft sEEE &, AT gfom-afeard,
yagiag-onft, sq@fag-smarfy & a==f
T Ao W frar @rq frw w@r & arw,
FqT AT FHT g5 W7 & 7 gafn g Y
Img s fe qwr § @) amnfem daw R
faa® s aX g9 % T =F E FifF awe
ag w1 931 W F, FIT1 Gav g w6 aY
g SR ¥|VE AN W I aoA, sfew aw
IR E A& qww A A I g & -
™ F g EFT FIF TG F IS e
#r gt ERT &, AT A T Y g
T8 & WY 5 FUIAEl AT o @ @
£ | ITET WAV O W & 1 oo 2w W
gifTEee oK ERAFEEA WFY %Y ardr
gfE frr @ § S W wdw @
g afafrs § efer w7 & fred §,
gmfes gfee & fued & el
¥R F—w1F  fg @ 3o ad W%
T & + fad gt wraw 3 ¥ F i v
% fern ISR Y AR 9w i =9 3 Evm
FT TAT g S AR & @y #% 9]
g R A P F s arfuer wr frafg
T wFd &

et Wl & qra § ¥oir aw @y s
£

WMo WY WA : TTOWESE TR,
afiel & wware’ F AR ¥ sy o o
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u% § o § gz o1 @ Sy w@goAma
g e & fadiw &7 ¥ qomy dE S 9 Wi
Fgate fawdi @, THY @ S WEAEAE
e sad foear & 93 § 9N v A fa
1 Fa@ QA q@l F T AUTES G
AEaT § W w@F fav TR e aww e
aifge, & 10 fafve & awl @ aarw WX
o

ITEWIEARE Y, 9gS0 A § v H |
Jrgar g fF wE @ T wEr g wiE §oag
wirar § f5 aw Afy @b 78 ) &

=¥ Arfq &1 A 3w A frera # afwn
Faavsigmm i) rmdrygmwim
arfas forfa $1 Qg g €7 fow
@ ¥ qg F¥ v g w5 amA iy § 7
fom T8y & 30 30 F Y OO FTH F A AW
¥ ga gral 1 oA I Ay § ? Tow gfe
¥ & gl 71 ard e iorw afsan ¥ oF -
g Eq e rawa § 7 s@ aT ATy
o Arfq g g ?

AF a9 FEI gQ I( &I g 5 g A I2q-
@ % Aify F9IEi & fag STRaT Y @ €,
afer afgsl & fog a1 s &
&1 oz A & qgy W FT 30 A9ngar § )
e F g ¥ e 47 qEr i F AT B E
&0 I & 97 gU § | 9 AT FT RIS HAT
t gt gaT 1 & wish ot § wew A BE T
aTgar § | 9gi (4% IAeT gaAr a9 8 § w€
HAAT TG § | FVI-FW g ST FHT TaareAi
F qAT F § N q9T G qAW G | T
wgr T —
Hypocrisy is
civilisation.

the keynote of “modern

&, ug Igfers gue A oF @A qWT
gyafer § 1 ag 7 aq wet ¢ ey Sy §
o1 % 91, 98 & w1 s g ) wigh ot R
m—.

“I am not against the machine. I want
the glory of machine. But I do not
want that glory to be on the debris of
the dignity of man.”

7z w3 9@ § ol wEaar @ SR
e 9 AT w1 g S ot e ar
E HT W, a7 farg @ dw A W
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€7 v ¥ faeg @ iy T 0 Ay
™ B A & fr fowm @ & Afaat so 2w
& fawrg #Y qfwar s @l F Wy qw
3 ) € Iad 987 Ggoerdt oz foralt Y i
taGamar I Marcat sz frge 2w
¥ odt i & T a4 §, Afew @@y wer gaw
T e s § @ 1@ & €@ oEr
T FT qw e gEAT W @ L

Ffmm s My A af g & R =
I9raw § R & wrAar § O faamr & afiem
gAR W § T @ wifgn, fadr o saw
TAATA T &Y gATL g T T F9 oY 9,
Wi F 45T 59 g 9 K §Y gareT w3
A RATIA AT G, FATET [EOAW g, sArar
FoBr & 1+ W ieafsfate Heatgeie
WM A AT GE. ...

This is totully indiscriminate.
fraw & 1 fadsr smafasr 1 93
afurrs g1 gy & &6 @i & gl & e @ &6
A F TG ST & Al F1 Frew 7 947 390
30 H A gE A A € | T 9w 0F I
M s g w0 i s
®Y @gq smawaFar § & faem &1 gadm g
%9 W F 99 FT AT § @ faAae s
¥ w¢, foowr Teme o ¥ ag—

It is not modern technology alone.

Modernisation is needed. But that must
be appropriate.

AR W AT IEWT ¥ a9 IR 9T
Tifgg 1 R T WREF QI @
g W F AT AT ted aga
& 1 T 10,000  BTHIT & &Y T 3,000
AIFL FH FW § | qE I AW A -
F0 £, gifefetes 5§ o 1 )
EF 100 TR WU FWELEF ) ...
What,is our thrust? gar 2w & it firg
7z §? Man, in itself is a capital.

T 3w § gl dfved A ufe
wosq wiea 1, Far faear s & o Q) sy
uT, A oF FAT § A IEF g AT &
wive #1€ amwasar & § v oF st
IR, W S A PIGTE 1 Fg . 3w
& ST AT w3 A iR 9 A @R
aY g off, {27 § i s Tt & o
famil a1g dg FA & AFwur F v el =6iE
frg awg wr@¥ ¥2 #3 @ § o I fafawd
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- oy ey ff 7 N1 @ aREie
. WA g W i s fegrar fosfoa Y &
fag aeeT AT &) FE A X Aok e §
AW AT AR g

AT & g7 sgar § it srewt A grn
Y Y 5T wE fr o 9qdT T HT G
ft, a7 o g U TEgAEeE SN fer @
What was the thrust of the Janata Dal
Government in the Eighth Five Year Plan?
The thrust was employment.

;T ag i 7@ W 5 9w aw B pam-
#z ¥ fau fedzamesww 1 s & swR
fa=rwor w0 F g ag 912 ¥ B aW
¥ 39 ¥, T9% fNQ 98t o7 oY e §,
fan <@ gfer +0 9@ fF T W geaEie
B WY A0 AAY R, AN R G @R
dr-f1Y 1 o oY § F6 et v gafsfenfa-
¥z FRATNT TW AW W 94X @l &, TWH
qay qE7 F7C0r qg & 5 onor Agmt § TR
T TG &, AT M R E 1w =
# ITET 50 AT AN TR T @Y § g
AAAT Fqear § @Y §, Ta & N g g
¥y 137 o q, aT F g T
AU EY @ o Ay § FF ST grel & feg
arer grt § #1E Vo A & AR e €97
I & 5 AT AW AR Ay 9n, KR
st ¥ faa agw, faaer ol fors fem
qEq Y § gTRATAT AT 7T, IAA IR AAH!
o 3 fagr, gad @7 qrEl B AT, TR
ST AU A W, o A AW w wE
I L I AARW ! OF W AW F At F
T W A 1 FA AT aw AG g, w=Al
SO AT ? WK T AT §C AT ¥ H
50 W g WG /AT ;A #, qJfew w4
gen? arfar it e i, dfera e
Wifer ot ez fafrex faaw §, o0 9%
fufreec fray &, &7 g w@§ § 0 o
) §, e T aw o @ w6 A
TR g ? AR A ag fred § qmwr
ogaw fod § w7 famr @ —
“The Ministry is attaching the
priority to this matter.”

IAre-gaTE AT qF ara sfret ¥ frg Tt
A F [C FR FTAT T T a0 a7 AT
e sAqwa @ ? SguaEy e %

What is the priority that you are giving?

highest
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. W WY Wy war ey § ot 7 ey

wifarg, Traey ¥iforg e oo w3 o e

%Y g agt Avdi | ag A ¥ o § fF 9w

I AVH BT T A w7 w7 § Afer
A gt ¥ WY AT S & qOw g
& 9T W IEET T ATE AT G SR Ay
agi &2 & wewl ¥ a1Q go, ¥ 3G fe Tow aw-
FL W T F 9fe s 73 @ gfaa sv-
T FAAT HIEAT §, IV AT W A BT FH
™ F4 | afeT w7 § ey fnfay ?
gy war § e g frmfer & di 8, T

dl 50 19 a% 4y T 99T |
oF fadt grY Ty A H A T St ag @

I am talking only about the unorganised
sector.

forr qalY #v o @t 7€ gan, ag & W w-
T | e ¥ A7 @& fao amroar Gy
weEm T g, A9 T @ R @ ay
N W AT AL § 1 ¥ SR F fag
o frawr g &, 9 gfaar 4 & 1 s &
N TR AW T ¥ W R/ e faema
a1 A aercsgrest faw w1 w9 sEw
W & fag fafrex amT 9wy 3, o@ o
gy qeere fre 7€, g oY gmt fam gwia
NI@E F e T A @t F g
WY I Srgar § R St wi Ao G 8,
% A a7 §8 FTT a9 & ? R Fw
TEd § A WA Sy g ? A v gww
T B ) Y Y FeAwT avd ¥ a o
FE ardl § ear omw §, e o S § gw
I #Y, Jiew WX AR ¥9 N7 & fau
g, faiY = A ®r awieEe fe e,
g it 9ul dgragd s FQ ¥, e o
% T & fro, arh T @ 3
& oY ATEw &, ATGRT § o) 2@ Ak ¥ fgwr-
ol 1 & T uw fawr 937 gom 91 1986 amm,
IE% AR F AT T A AT &0

ar & A aml ¥ X § rvwr sam Ay
TgAT § | S A @ w®E froam wyy
Aagd ¥ faw g8 wOW Aww § oA g ?
w31, forawt s Benfed g &, wew
TR FMA M FaagioeT § A § ?
TR A, 9 ST a9 A a9 ey @
It A€ §, 99 el ¥ qOE a7 H Aner
IRy aT ST T R g g ?
%A T @l #1 a9 aw SRy | agead
9IS |
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SHRI JIBON ROY (West Bengal): Mr.
Vice-Chairman, Sir, I am not making any
speech. I will only make some points for
the response of the hon. Minister. Firstly,
this year is the 75th anniversary of the
International Labour Organisation, ILO.
Now, the two important conventions of
the ILO are right to organise and right
to collective bargaining and freedom of
association, The Government of India has
not yet accepted them. It is not only
that they are not accepted, but many
workers and employees are not allowed
to organise themselves. The employees
of the Life Insurance Corporation and the
GIC have no right to organise. They
cannot do any collective bargaining. I
would like to know from the Labour
Minister whether the Government will
ratify these two important conventions of

the 1ILO.

The second point which I would like to
respond concerning politics in trade Union,
so long as the employers are organising
political parties and those political parties
are used against the labour to exploit the
labour, the workers have a right to orga-
nise themselves as a political force. My
point is that party politics should not
come in the way of unity of the trade
union’s and workers. After all, the new
economic policies and the GATT are an
expression of the economics of the inter-
national capitalists and monopoly houses.
Ultimately both, the GATT and the eco-
nomic policies, will reduce labour into
slavery. If these policies are pursued sla-
very will come to India. We cannot
fight it without organising workers as poli-
tical force. Whatever the Government may
say or whgtever Shrimati Jayanthi Nata-
rajanji may say, that as a consequence of
the new policies there will be large-scale
contractorisation of the permanent workers,
there will be large-scale exploitation of
the child labour and there will be large-
scale exploitation of the women. You
cannot escape from it. I would like to know-
how you are going to protect those sec-
tions of the workers. What will be the
wage of the contracted workers? Is the
ruling minimum wage declared in different
states will be paid in the steel industry,
coalmines and NTPC etc? Or, will you
consider them as separate wages in those
arcas? So far as women workers are
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concerned, 27% of the entire women
workers are or part-timer. Their strength
is increasing every year. How are you
going to protect the interest of these wor-

kers? No wage is paid to the part-time
workers. How are you going to protect
them?

As far as the ICDS programme is con-
cerned, Jayanthi Natarajanji has not said
anything, their minimum wage is Rs. 200,
You are taking the position that these
women are social workers. I would like
to know whether you are going to increase
the wages of the women working under
the ICDS to Rs. 1,000 per month.

There is large scale exploitation of the
Scheduled Castes and tribal workers.
According to your own statistics, employ-
ment in public sector has gone down by
7% between 1991 and 1993. Employment
of Scheduled Castes and Scheduled Tribes
has gone down by 14.8%. Employment
of tribal workers has gone down by 24%.
Therefore a new trend is emerging, their
employment in permanent work will be
reduced. They will join the contract
workers’ strength. You have to protect
them. How are you going to protect
them?

The third point to which I would like
him to react is this. The hon. Labour
Minister is very generous in making pro-

mises but is very conservative in imple-
menting those promises. You have pro-
mised before the trade unions that no

public sector factories will suffer for want
of raw materials. You have promised
that the past loans of those industries
which are not making losses currently will
be waived. But nothing has been done.
You have promised that you will bring a
new law on the bonus issue. You have
not done anything to fulfil that promise.
When you were the Minister of Coal youn
had signed an agreement on a pension
scheme for coal workers similarly agree-
ment is signed for steel workers also. But
that scheme was not implemented. You
have promised that a pension scheme will
be formulated.

6.00 P.M.

Why is the employer not contributing
to the pension scheme? Sir, I have got
one more point to make.

.ty
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): You make your
final point.

SHRI JIBON ROY: Sir, an unpaid
Provident Fund of Rs. 38,000 crores is
lying with the Government of India. This
money is beirig invested in the Budget.
Why can’t this money be diverted for
investment in the public sector so that the
sick plants can be revived? These are
some of the points which I have placed
before you. Thank you.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): So, the hon. Mem-
bers have made their points. The Minis-
ter will make his reply tomorrow. Now,
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we will take up the recmaining Special
Mentions.

Shri Sushilkumar Sambhajirao Shinde—
not there. Shri Inder Kumar Gujral—not
there. Shri N. Giri Prasad—not there.
Shri Govindrao Adik—not there. Shri
Suresh Pachouri—not there. None of
them is present.

The House stands adjourned till 11 a.m.
tomorrow.

The House then adjourned at
one minute past six of the clock
till eleven of the clock on Tues-
day, the 26th April, 1994,
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